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LEGISLATIVE ASSEMBLY.
Wednesday. 4th Mareh 1936.

The Assembly met in the Assembly Chamber of the Council House at ~
Ele;en of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

Mr. S. Satyamurti (Madras City: Non-Munhammadan Urban): §ir,
may I reguest you to be good enough to dispense with the questicn hour
today, so as to enable more Honourable Members to take part in tre
discussion on the Budget? I understand that the Government have no
objection.

The Honourable 8ir Nripendra Sircar (Leader of the House): 8'~, as
regards Government, I shall make the pesition cléar. We are making
no request, neither are we expreesly consenting; but if the Presmdent
thinks that there is a good case for dispensing with the questions wday,
we shall raise no difficulties. We leave it entirely to the President.

Mr. President (The Honourable Sir Abdur Rahim): The Chair under-
stands from office that the House has been able to dizpose of a lazfe
number of questions, and, therefore, if the House generally agrece, the
Chair is rrepared to dispense with questions today if it will nmot cause
inconvenience to any Honourable Member. But it is nit to be taken
as a preczdent for the future.

THE GENERAL BUDGET—GENERAL DISCUSSION—contd.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Utban)*
Bir, there is nothing sensational about the Finance Member’s speech .

and his budget contains no surprises.

Mr, S. Satyamurti (Madras Citv: Non-Muhammadar. Urban): Where
is he?

The Honourable Sir Muhammad Zafrullah Khan \Member for Comrerre
and Tailways): As soon as he is informed of the decision about questions,
he will be here. He did not expect that the discussion would start
mmmediately.

Dr. P, N. Banerjea: The Honourable Sir Jamss Grigg belongs fo tise
orthudox school, and, naturally, his financial proposals tend to err too
much on the side of caution and circumspestion. It is pointed ocut by
Lim thal the actual surplus of 1934-35 exceeded the revised estimate by
over a crore and three quarters, and that the 1evised forecust for the
current year anticipates a surplus of nearly 24 crores of rupces instead
of a nom’nal surplus of merely. Rs. 6 lakhs. The reason assigned by the
Honourable the Finance Member for these successive impro-ements is
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_that the recovery of India’s economic position had set in more strongly
than could have been foreseen. If the Honourable the Financo diewber
had used the words *‘foreign trade” instead of ‘‘economic position”, I
would have agreed with him; but it should be remembered that the foreign
trade of a country is not necessarily synonymous with its economic

. position. Besides, would it be wrong for us te think that an additionsl
renson msy be found in the fact that excess of caution o the part ol the
Finance Member has led him to under-estimate the revenue to some
extend, '

Of course, we are all glad that the era of deficits is giving piace to
an era of surpluses, hut what are the causes of these surpluses? In the
“first placc. it appeurs to me that reduced interest charg:s acecuni for a
great deal of these surpluses. But the more important resson is that
these surpluscs are the after-affects of the heavy amount of additional
tnxation which was levied between the vears 1930 and 1934.

Coming to the expenditure and revenue for the year 1986-37, it is
estimated that the total revenue will be Rs. 87,85 lakhs, and this shows
an improvement of Rs. 83 lakhs over the revised estimate for the current
year. Here, again, it would not have been at all unsafe to estimate an
mprovewent of something like three erores of rupees i view of the likeli-
vood of « further recovery in the foreign trade of ihe country.

8ir, as for expenditure, as I have already pointed out, the interest
charges are expected to be less by a crore and a half of rupees. The
‘total figure, in spite of this fact, shows an increase of Rs. 1,20 lakhs
‘over the current year's revised estimate. Of course, 1 do not object to
‘beneficial expenditure; nor do I wish to say anything about the sub-
ventions® to' be paid to Bind and Orissa, although one may doubt the
expediency of crealing new provinces when the existing provinces are
starving from lack of funds.

Mr K, Das (Orissn Division: Non-Muhammadan): It is all over now!

Dr. P, N. Banerjea: Yes, but people may «till doubt the expediency.
The irercase under the head “‘Civil Administration™ amounts to no less
than Rs. 64 lakhs, while the increase in the defence budget is nearlv half
a crure of rupees, From this it is clear that svoidacle expenditure,
after having been kept under control for some time, is again showing
.signg of expansion. This is an alarming state of things, and the alarm'
is accentuated by thce warning given by the Finance Member to the effect
that the present budget figures do not represent a new permanent low
level for defence expenditure. Sir, I desire to cxpress my emphatic dissent
from this view. My firm conviction is that retrenchment is absolutely
necessary hoth in the Civil and in the Military Dopartment, and that,
unless effective measures are taken towards this end, no progress will be
possible in this country.

In addition to ordinary expenditure, the budget provides for a large
amount of extraordinary expenditure on Quetta. I do not object to the
expenditure of about a crore of rupees which has slready been incurred
or is about to be incurred on relief, temporary housing and salvage
operations, but re.construction stands cn a different footing. The estimate
for reconstruction is seven crores of rupees. The question which naturally
suggests itself is, can the country bear such a huge burden? TIs it not
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possible to reduce the estimate tc a lower figure? My own view is that
‘a poor country like India cannot afford the luxury' of an expenditure
amounting to seven crores of Tupees on the rebuilding of Quetta and that
‘three crores of rupees ‘- would be more than sufficient for the purpose.
Then, the question arises whether this sum of money is to be found out
of revenue or out of borrowed funds. The Finance Member savs that it
is contrary to striet financial orthodoxy to borrow for expenditure which
-does not yield a cash return equivalent to the interest and sinking fund
‘¢hrirges ‘on the amount horrowed. My Honourable friend is only partially
correct, for most of the eminent economists, who have written on public
finance, have held the view that in the case of large extraordinary non-
recurring expenditure the utilisation of public credit is permissible. Resort
to » loan is particularly justified when a project is designed to benefit
not merely the present generation but also future generations, or when
it is feared that expenditure out of revenue will curtail the power of
-expending on essential rocial services. In the present instance, both there
circumstances co-exist. The Honournble Member’s suggestion that the
asnnual burden of the Quetts reconstruction debt would be Rs. 75 lakhs

4e an abrurd one.

1 come now to the second argummeri of the Ficance Mcember with
regard to Quetta expenditure. He says that the finsncing of Quetta
reconstruction out of borrowed funds would be prejudicial to the interests
of the provinces. Here 1 must say, that the Finance Member is wholly
wrong. He says that the burden of the Quetta debt will be heavily felt
by the (‘entral budget in the early forties, that is, at the time when it
will be or ought to be distributing a portion of the income-tax receipts
to the provinces. I must record my emphatic protest against the sug-
gestion contained in the latter part of this statement. The distribution
‘of income-tax receipts ought to hegin simultaneously with the establish-
ment of provincial autonomy, and provincial finances will be helped con-
siderably if the decision is now taken to finance Quetta reconstruction
out of loans instead of out of revenue. The needs of the provinces will
‘be the greatest during the first five years of the new experiment, and
their position will be extremely difficult if they do not receive the
advantage of a financial readjustment between the Centre and themselvee
drom the very commencement of their new career. It would be most
unwise to force the provinces to resort to fresh taxation and, if the rew
‘Constitution is to get any chance of success, the fundamental principle
-of financial reallocation should be the provision of adequate revenues for
the provinces. There will be no surer way of destroying the new Con-

-gtitution than to starve the provinces.

Before leaving the subject of provincial finance, I desire to offer to
the Honourable the Finance Member mv sincere thanks for continuing the
policy of making over half the proceeds of the jute export duty to my
province. This has enabled Bengal to live, though on a very low level
of existence. But T must say once again that this grant does not mect
the needs of the situation. In spite of drastic retrenchment of beneficial
wervices and tha levy of & considerable amount of additional taxation, the
budget of the Bengnl Government discloses & deficit amounting to Rs, 51%
1akhs. No solution of the financial difficulty of the province will be
possible unlers her legitimate claim to the entire proceeds of the jute
export duty and to the bulk of the income-tax revenue, derived from the

‘province. is admitted and enforced.
A2
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come now to the Honourable the Finance Member’s proposals for-
1936-37. Bo fur as the disposul of the surplus is concerned, }’ am glad to-
be uble to suy that some of his grants are for very desirable purposes.
Rural reconstruction is undoubtedly one of the most urgent needs of the
hour. But a more ‘tangible benefit would have accrued to the scountry if
my Honourable friend had ear-marked the whole grant for only tweo
definite objects, namely, sanitation and the development of cottage and
small-scale industries, instead of providing moneys for a large variety of’
purposes. I also cordially welcome his decision to transfer the halance
amounting to Rs. 197 lakhs to the revenue reserve fund, for aiding the
finanices of the first year of provincial autonomy. As for remissions of
taxation, I welcome the decision to remove the income-tax on the lower
incomee; but T am definitely of opinion that the reduction in the sureharge
on income-tax ought to have been held over till more- prosperous times,
and T strongly protest against the proposal to reduce the surcharge on the
super-tax. No persons in the land are better able to answer the test of
ability to pay than the euper-tax payers; and in the existing system of
taxution in the country, the burden which falls on them is much lighter-
than that which falls on the poorer sections of the community. T there-
fore, strongly urge that this proposal of the Honourable the Finance:
Member be not accepted by the House . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only two minutes more.

Dr. P. N. Banerjea: Bir, I shall finish within two minutes. In this-
connection, I am glad to receive support from a very unexpected quarter.’
Hie Highness the Aga Khan is reported, in this morning's papers, to have-
gaid that he was in favour of taxing the rich for the benefit of the poor.
His Highness is the richest man in the country, and, therefore, his words
should carry weight with the Honourable the Finance Member.

The Honourable the Finance Member says that the most insistent
demand of the commercial community with which he has been confronted
8 the claim for the abolition of emergency taxes on income; but has the-
demand for the reduction in the price of the postcard been less insistent ?
It is a matter for extreme regret that the Finance Member has turned o
denf ear to the voice of the poor while he has been so eager to listen to
the voice of the rich. But the most culpable omission on his part relates
to the salt tax which imposes an unduly heavy burden on the masses of
the population. In the matter of tax remission, therefore, the Finance
Member has merely touched Lhe fringe of the problem and even that
fringe is not the most important viewed from the standpoint of the
interests of the eouuntry tuken ns a whole,

Dr. R. D. Dalal (Nominated Non-official): Mr. President, I heartily
songratulate the Honourable the Finunce Member on his masterly, lucid,
and impressive speech, and on certain bright features of his budget. Sir,
‘with your permission, I propose to avail myself of this opportunity to
bring to the notice of the Honourable the Finance Member and of this
1Tonourable House & vitally important and terribly urgent problem, namely,
the combined health, economis, and population problem. In the first
place, let us examine for a momont the vital statistics for the whole of
British India. The figures for the calendar year 1933 are available. TIn
1088, the birth rate per one thousand of population was 85.5 as against
14.4 in England and Wales.
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‘Mr. 8. Satyamurti: What is the death rate?

.. .Br. R. D. Dalal: The death rate was 22-4 as against 12,3 in England
and Wales. The infant mortality per one thousand live births was 171 as
aguinst 64 in England and Wales. In India, the average expectation of
life at birth is only 25 as against 58 in England and Wales. From these
figures, I have just quoted, we can infer that sickness rates in India must
‘be- several times higher than those in England and. Wales. Iaving given
the House an idea as to the vital statistics for British India, I shall now
proceed to discuss very briefly the relationship of the health problem and
population problem to the economic question. Simgé the beginning of
the present century, annual additions to the population have steadily
‘increased, because the high birth rate has remained more or less stationary
whilst the general mortality rate has progressively diminished. Despite
th> appalling and deplorably excessive mortality owing to high birth rate
and the subsidence of plague and the absence 6f any great pandemics.
such as ‘influenza, the population of India has increased by thirty-four
millions during the last decennium ended 1931. The last censusr rhows
‘that the numbers of married women at different age periods between 15
and 35 are more favourable to the growth of population. The Census
‘Commissioner in his 1931 Report has expressed the opinion that the
normal percentage of increase in India may be taken as about ten per cent.,
Lut this rate has been exceeded in 1931. 1932. and 1933. So we can fore-
cast that by 1941. when the next census will be taken, the population of
Indiu would probably reach the figure of four hundred millions. This
‘increase in population has & very definite bearing on the economic question.
Tf the population of India continues to grow at the present rate, and if
the increase in the food supplv is not markedly stimulated, the availabla
surplus must gradually dwindle away till there would be no money to
spend on education, medical relief, public health, police, railwavs, com-
merce, ete., and the country must lapse into barbarism.- It will at once be
-seen that Tnd’a is faced with a grave emergency. Therefore, it behoves
us to sink all our differences and to awake to the fact that our country is
‘In imminent danger. The population of India is increasing at an alarming-
ly rapid rate. This incresse is a cause more for alarm than for
satinfaction. In view of the economic consequences it is absolutely neces-
sary to check the birth ratéy and if birth control methods can reduce the
terrible infant mortality of India, and if they can restrict the extent of
suffering, illness and death among the women their adoption should be
.considered as humane and beneficial public health measures . . . .

Dr. P. N. Banerjea: What will be the effect on the morals of young
people ?

Dr. R. D. Dalal: The population of India is already living permanently
on the verge of scarcity, and any further increase is bound to result in an
insufficiency of the food supply, and this rise of population on the subsist-
-ence margin must reduce the standard of living. The progress of agri-
«cultural science has demonstrated that far larger supplies can be produced
-without any extension of the land area or increase of cost. The agricul-
turist desires to farm well, and to produce the utmost yields that the
fertility of his land will permit. Medical opinion is now convinced that
An adequate intake of proteins, mineral salts, and vitamins is cssential
for the resistance .«f «disease and the maintenance of sound heslth,
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Certain physical features prevalent amongst the rural population, such as
bad teeth, rickets, stunted. growth, aneemia, etc., are nutritional in origin.
Thoe rural population may be free of starvation, but the bulk of the
pepulation lack the optimmum of nutrition. 8o it would be 'pedantry to-
deny that the production of food should be largely increased and its:

quality greatly improved. Our ideal should be to marry health and
agriculture.

Bir, certain aspects of the population problem such as polygamy,
polyandry, differential fertility, birth control, national food policy,
marketing schemes, industrial development, colonization schemes, etc., alk
these require a close study in all their bearings and a protracted and
formidable investigation. I may state in passing that active inquiry into.
these matters is long overdue. In this connection I would request the
attenfion of this Honourable House to the Report nof the Royal Commis-
sion on Agriculture, which stresses Government's duty to invesligate:
medical problems and to enunciate and direct sound principles of publie
health ndministration. These are weighty words, and they have an
added significance in thet they represent the views of the Chairman of
thnt Commission—the Marquess of Linlithgow, the Viceroy-designate of
India. (Cheers.)

Sir, the health problems cannol be solved with any prospect cof
success by Public Health experts and the Public Health Department alone
unless co-operation of other Departinents of Government, above all, co-
operation of the general public is secured. Let us reflect for a moment
what would happen if the Medical and Fublic Heulth side of the problemr
were solved with complete success, while the other aspects of the situa-
tion were left untouched. If we succeed in reducing the infant mortality
and if we succeed in abolishing preventable disease, the population will
double itself in a generation. It is easy to imagine the consequences that
would follow from a sudden upsetting of Nature's balance without apply-
ing the counterpoise in the shape of increased production of food, lowering
of birth rate, celibaucy, delayed marriage, war, pestilence, earthguake,
fariine, ete. If such a counterpoise be not applied, what wiil happen.?
The population will go on increasing, but the production of the necessitias
cf life will not keep pace with the growth of population. Bo, there will be
a steady deterioration in the state of the nutrition of the people. What
is more? There will also be a steady deterioration in the financial situa-
tion of the country, because a population, which is carrying on u desperate
struggle for bare existence, cannot possibly provide the revenues which are
necessary for a progressive administration. Then, what is the remedy?
To my mind, the imperative necessity of taking stock of the existing
posilion is at once indicated. Therefore, I would strongly urge the imme-
diate necessity for appointing a strong Commission for the purposa of
making a thorough enquiry and investigation into all the factors influencing
health so as to be able to pave the way for a permanent and practical’
scheme of economic uplift. The Commission should consist of picked
men with a special knowledge of medical relief, public health, finance,
eoonomics, agriculture, education, industry, and sociology, also of a few
educated women and leaders of public opinion, also of a few outstandiag
men from England, where conspicuous success has already been achieved’
in raising standards of health and economic welfsre of the peoﬁ:. If
we are sincerely anxious to promote the health of the people of India in &
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sensible, rational, comprehensive and adequate way, I submit, that my
suggestion is a vital, essential, and powerful instrument, and on that
ground' I earnestly, with all the emphasis at my command, commend the
suggestion, namely, the appointment of a Commission to investigatu into
all the factors influencing health, to the favourable consideration of the
Honourable the Finance Member; and I need hardly add that the aympa-
thetic treatment of the suggestion I have just brought to his notice will
earn for him the commendations and gratitude of all India. (Cheers.}

8ir Cowasji Jehangir (Bombay City: Non-Mubammedan Urban): Mr.
President, brevity is the soul of wit, and that is the motto that my
Honourable friend, the Finance Member, has adopted.

Mr. 8. Satyamurti: One hour and twenty minutes!

Bir Oowasji Jehangir: It has considerable advantages. It does not
sacrifice clarity, and while for us the advantage definitely is that we
understand exactly what he desires to convey, the advantage to him is
that he supplies less ammunition to the Opposition than is usual on such
oeeasions. I will only touch upon two or three aspeots of the budget,
and that I trust very briefly.

The- first conundrum that the Honourable Member has set us is, when
is a non-recurrent source of revenue made into & recurrent source? I am
afraid that that is entirely in his own hands. He can under-estimate the
revenues sand he gets non-recurrent resources, and then with these non-
recurrent resources he hands out as a great bemefactor doles all round.
The poor taxpayer sees very little of the money that he has paid into the
treasury. This under-estimating can go too far. It may be very pleasant
indecd for the Treasury Benches to have sometimes two crores of rupees
to dole out by simply calling it non-recurrent resources. Well, Sir, there
is a time in the lives of most Legislatures when that sort of thing must
stop for. after all, there are limits to the ability of the taxpayer to pay,
and s safer, and, in the end, g juster method will be to resally not go much
further than the year before us and see what the surplus is likely to be.
Ho makes use of these resources in several ways. I have mentioned one.
H. hands out doles all round, but he goes a little further. He makes
forecnsts into the future. It need hardly be said that we are living in
most unsettled times, We do not know really what is going to happen
in Europe. There are black clouds in the Far East, and he is 8 bold man
who will forecast for more than a year ahead. We, some of us, who have
got to deal with world conditions, are not able to say with any confidence
as to what will happen a month ahead. But my Honourable friend, the
Finance Member, is tempted to tell us what is going to happen, not only
next vear, but a year ahead, and again another vear ahead. For the yvear
1937-88 he tells us that there is going to be a deficit of two crores. He
egtimates what the separation of Burma is go'ng to cost. He estimates
the cost of what Bir Otto Niemeyer is going to do. Then he estimktes
for n betterment. The result is a deficit of two crores, and then with
a magic wand, the surplus that he has obtained in the last year of about
the same amount he quietly puts into his pocket, and says, he will keep
it. a8 - reserve, Whom does that surplus belong to? Last year we told
the Financs Member that we thought he was under-estimating and that
he was on the safe side. Btill he was not pleased to take our advice and
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give a little further relief to the taxpayer as we had soggested. He ‘did
not foresee that surplus and now he wants to keep it for a deficit that he
believes will occur, not in the mext year, but in the year to come. - Then
agam in 1938-89, he tells us, he bel'eves there will be another betterment
of two crores and that the deficit will be ‘wiped out. I would res;eetfully
poiut out that, however much I admire my Honourable friend’s foresight,
T believe it is rather risky in the times in which we live to forecast in the
way he has done. It is difficult enough to be able to see just before our
noses, it is more so when one attempts to forecast what is going to happen
in tle next two years. I would be content with trying to see what sur-
plua there wll be next year and to let the future teke care of itself. I
have seen forecasts made in times gone by and I have a little experience
-of making budgets myself and I have seen how forecasts break down when
you try to make them for two and three years ahead, especially in the
ecnditions in which we live today. It is impossible to say what is going
1> happen next month with regard to commodity markets. It is impossible
to sav what the political position will be in the Far East two weeks hence.
How is it then possible to make forecasts for two years and three vears
ahead ? I will just touch upon another point that my friend, Dr. Baner-
jet, ulluded to. For the next vear one of the ways in which he disposes
of the surplus is to hand over about a crore for the reconstruction of
Quetta. Of that crore. 1 admit that a certain number.of lakhg should
rightly bhe debited to revenue but 78 lakhs that he takes from the surptus’
is very doubtful allocation. He propounds the dictum that you must not
btorrew for expenditure which does not yield a return equivalent to the
interest and sinking fund charges on the amount borrowed. Now, S8ir,
we have had Finance Members who preached to us on the advantages
of having safe finance. My Honourable friend perhaps rightly preaches
to us safer finance and perhaps we will get another Finance Member who
will preach on the safest finance—if the times be normal, there should
be surpluses, if the worst times come suddenly upon us, there should not
be & deficit. God help us from this safest finance. Safe finance means
taking 78 lakhs from vour surplus which ought to go into the pockets of
the taxpuver and hand it over for the construction of buildings that may
last 100 years and which will benefit generations to come. May I ask

hitn whether that policy is always followed in England. I can give him
many instances.

The Honourable Sir James Grigg (Finance Member): Not in England.
Yon cannot.

Sir Oowasji Jehangir: What about Waterloo Bridge?

The Honourable Sir James Grigg: That is not financed by Government.
Cun you give me a single case of money spent from the Central Exchequer?

Sir Cowasji Jehangir: Most probably, the Central Exchequer does not
spend on buildings. It is the local bodies that do it. What about the
Ccunty Council Hall which cost 5} million sterling and was financed by
{osn? 4

“Yhe Homourable Sir Jamaes Grigg: That is not Central Government.
{Oan you give me a single insténce of military works built out of eapital? '
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Bir Oowasjl Jehangir: What was done about the Pusa Institute.last

? The proposal was made to pay for the Pusa Institute from revenue.
m proposal was turned down by the House. It was then deb’ted to
eapital. I will give any number of instances nearer home, Civil Aviation.
The fact cannot he contradicted that this dictum is all right in theory but
1 is only put into practice when it suits the circumstances. When vou
tave got a surplus and vou do not want to return it to the tax-payer, you
must find ways and means of disposing of it. If you had not the surplus
perforce you would have had to borrow for the Quetta earthquake. T see
that the Government of India have not adopted any fixed principles with
regard to this question. Why should we be made to pay 78 lakhs this
year and seven crores in the future? The main argument that my
Honouruble friend has brought forward is that he does not think that the
thrc» crores that we credit to a fund for the reduction of debt is sufficient
on a capital debt of 1,200 crores. I .do not think that my friend has
drawn the picture quite in its correct perspective. That 1,200 crores debt
is made up of debt incurred on railways. There is also 17} crores on
Posts and Telegraphs. Both these departments are commercial depart-
mcnts snd have got their own budgets. In the Ra‘lway budget you huve
865 aride 13} crores for depreciation and replscements. Not a word asbout
that is mentioned in the Finance Member’s speech.

The Honourable Sir James @rigg: It is revenue.

Sir Cowasji Jehangir: Three crores on 1,200 crores debt is not a correct
statement. He set aside 13 crores out of revenue as n depreciation and
replacement fund on a debt of 800 crores. Now, in a commercial depart-
ment, you keep your nssets up to seratch. You put in so much for depre-
cistion and replacements and you go on replacing and you keep your assets
ir. & fairly good condition. Unless the commercial department is a flush
of money and is making huge profits, it does not set aside for recerves to
write down the capital charge. In stringent times, it considers itself
lueky if it can set aside a sufficient amount for replacement and deprecia-
tion and. therefore, I contend that as far as 1,200 crores are concerned,
800 croree of it have been provided for. Then again in the Posts and

‘Telegraphs Department the capitnl debt is something like 17 crores. 1
aru not going into the exact way in which that 17 crores has been ar-ived
at. T know the fucts but take it for granted that 17 crores is the amount.
Aguinsl that seventeen crores of expenditure you have got a depreciation
furd of three crores—to be accurate, three crores, seven lakhs in 1084-35,
you have set aside 25 lakhs a vear for the next five vears towards that
fund. You used to set aside up to 84 lakhs: and when I had the honour
-of examining that question, in great detail, in & committee on which sat
an expert from England, we did increase the lives of everything in the
Posts nnd Telegraphs Department. Sinee then, Government came to the
-gonclugior. that we did not go far enough. They went further, and they
have now decided on 25 lakhs. I think that is quite ‘sufficient, more than
-enough, considering that on a debt of seventeen crores you have got a
‘@epreciation fund of ‘three crores, seven lakhs. Therefors, I contend,
that the picture drawn before this House by the Honourable Member is
wanting in perspective, that his three crores I consider are sufficient to
P44 oside in this fund, and, therefore, he cannot put-forward the argument
dhsr, the three crores not being sufficient, he will not ingrease his capitel
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dsbt even for Quetta but will make us, and force us to pay it out of.
revenue, thus utilising surpluses which ought to go into the pockete of
the tax-puyer. Now to cut a'long story short, let us see what the Finanee
Member of the Government of India himself said on this subject and
I will take the liberty of reading to you, Sir, just one paragraph from
a speech made by Bir George Schuster on the 27th February, 1934, when

he reduced this provision of six crores 88 lakhs to three crores, and this
is what he said:

“We have come to the conclusion after weighing most carefully all the issues,
that we have so strengthened our general financial position that in these times of
special difficulty it is not necessary to sirain the tax revenue in order to maintain our
provision for Reduction and Avoidance of Debt at the full level fixed by the present
convention. I would remind Honourable Members that this convention was settled in
1024 and laid down that in respect of all debt incurred up to March 31, 1923, a fixed
sum of Rs. 4 crores should be pet aside, and that on all debt incurred thereafter
{(ther than debt for advances to the Provinces which make their own provision for
repayment) a sum of 1} per cent. should be provided. This scheme has meant that
the budgetary provision for reduction of debt has increased from 3,78 lakhs in 1824-25
to 6,89 lakhs in the current year.

Now, although the provision has automatically.
grown to thia onerous degree, since 1629, the actual debt position has become sounder

and the net burden lighter. While gross figures of the Governmeni's indebtedness
have increared, the value of the productive assets held sgainst that debt have increased
by more than the sume umount. On March 31, 1924, the toial indebtedness of the
Government of India was 918 crores, on March, 31, 1834, the corresponding figure
will be about 1,212 crores, an increase of 203 crores. But in the same period the
interest-hearing assets of the Government will have increased by 314 crores, namely,
from 664 to 878. And at the same time the net annual burden of interest has been:
substantially reduced. In the year 1824-25 the net charge to the budget for Interest
on Debt (that is to say, interest paid less interest received) wus just under 15 crorea,
while for next year the net charge will be less than lOtl crores, It is necessary to
explain these facts in order that the position may be fully appreciated. The burdea
of the debt reduction provision has become especially heavy in recent years for the
following reasons. The main portion of our debt represents advances to the Railways.
S0 long as the Railways wers paying to the Government a general contribution over and”
above the interest due from them, that represented something which could be fairly
met off againat the debt reduction provision. But—(now mark these words, this
ia the crux oy the whole situation)—when the Government is receiving no contribu-
tion, and when at the same time the Railways are, through their depreciation fund,
maintaining their capitnl assets at their full value, one must ask whether it is

reasonable or even advantageous to make the attempt to raise tax revenue sufficient
to meet the full provision.” (Hear, hear,) )

Now, that is a complete answer to the apprehensions of my Hcnour-
able friend. '

The Honourable Sir James Grigg: I don’t agree.

Sir Cowasjl Jehangir: That may be his opinion. I know there is room-
for disngreement in everything, and evidently the present Finance Membet
dous not agree with the late Finance Member. He has every right to
mantain his own position. It is, however, also our duty to point out to
him how the policy has changed from time to time in the Governmens.
of India, to the great detriment of the taxpayer. (Hear, hear). .

Mr. President (The Honoursble Sir Abdur Rahim): The Honourabls-
Momber's time is up.- S -

" 8ir Cowasii Jehangir: Sir. T have shown sufficiently clearly in the' shord
sime at my disposal—I will have further opportunities of speaking on this
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Budget—that there could be much greater liberality on the part of the-
Government of India towards the taxpayer. I congratulate my Honour-
able friend on the great luck he has had in being able to contribute from
surplus two crores 81 lakhs for agricultural purposes. We have no com-
plaints. He had provided one crore, and Providence made it into two
crores 81 lakhs, and let us hope that India will make the best use of thet
281 crores. Let us hope that it will operate to the advantage of the:
agriculturist and the masses of the people: and speaking for myself, I
have no objection to being taxed, provided I am assured that the money
will really go to the advantage of the masses (Hear, hear); that the
middleman will not get hold of it; and if there are surpluses, by all means.
allocate them for the advantage of the people, but be sure that it does
go to the people (Hear, hear), and that it is not pocketed by the middle-
man in the transit, that some of it does not slip into the pockets of others;
be assured of that (Laughter): and if you ecan give us that assurance, I
do not think there is anybody here who will object to money being
allocated for such purposes. Let us know exactly what you are doing.
Do not tell us that our revenues are X, and, when we find that they are
X +Y, do not take the Y and allocate it for agricultura] purposes.
(Laughter.) Let us know beforehand exactly what we are goidg to pay
for agricultural purposes, and for such other purposes as you like and we
shall be taxed, but on condition that we know for what purpose we are:
paying and you wiil not take the surplus, when you get it, calling it
uon-recurrent, and then dole it out as you choose. (Hear, hear.) These
arc the conditions that I lay down, and I trust, that even in this Budget
my Honourable friend wil] listen to our advice. We may be wrong, we-
are only human, but we have had some experience, and we give you the-
benefit of that experience. My Honourable friend, Seth Haji Abdoola
Heroon, told my Honourable friend that even in his sugar import esti-
mate for next year he may be out by fifty lakhs; and that will mean
another surplus. 1 contend, these 78 lakhs ought not to be debited to
revenue, it ought to go to capital. That will give you over g crore of
rupees for further distribution this very year. Let him consider it. And
I would appeal to my friend on my right, before I sit down, to cut out
a figure from the budget which we believe the Finance Member can
justifinbly do. Do not over-estimate it and give him a handle for arguing
that the Assembly is unreasonable and he must recommend the Viceroy
to certify the lot. If we are convinced that he has under-estimated for
so many lakhs, and if we are convinced that he has provided from revenue
what he ought to have from capital, let us take that amount out of the
budget to the best of our ability. Give him no argument for saying that
we are unreusonable in our demands. This I would appeal to my
Honourable friends to do; and I would appeal to my Honoursble friend,
the Finance Member, to listen to our advice on this occasion a little
more than he did last year. (Hear, hear, and Applause.)

Pandit Sri Krishna Dutta Paliwal (Agra Division: Non-Muhammadan:
12 Noox Rural): S8ir, if I am not able to congratulate the Honourable

° the Finance Member, it is not because I refuse to give him.
his due, but because the budget presented by him compels me to abstain:
from doing 8o. As I am unable to congratulate him, I congratulate myself
on having succeeded, after attempting 15 times, in getting an opportunity.
to take part in this debate,
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Sir, in his budget speech, the Honourable the Fihance Memiber claiths
‘that. increases under certain heads- of revenue point to the recovery ‘th
“the economic position of India, and that they are a sure sign of progresiive
:prurperity of the people. But, to my mind, this claim is untenable. The
surplus budgets are not necessarily a trne index of the people’s prosperity.
All students of statistics know that budgets can be manipulated to prodtee
@ surplus. Therefore, I am not prepared to be teken in by this propa-
ganda of fgures. I take my stand upon hard facts which show unmistak-
ably. that Tndia is being ruined by her attachment to the British Empire
and that the budget has heen framed, not in the interest of the people
<of this country, but in the interest of the Britishers. A budget to be
@ good budget must be characterised by three P’s. It must be peonle's,
‘progressive, prosperity budget. But, Sir, this budget is characterised
‘by three B 's. Tt is bureaucracy’s, bellyful, banditry budget. S8ir, my
-attitude towards such a budpet is, in accordance with the advice, which

enin, the ecrentest Socialist Scientist of our age, gave to a member of
‘the Bolshevik party in the Russian Duma. When this gentleman came
to seek his advice, Lenin is reported to have told him:

‘“My dear chap. whatever do you want to bother yourself with amendments '

“budget: proposals of the Cade's for? You are a workez, the Duma is for :lu;s“':
You just zo and tell all over Ruseia abonut the life of the workers, explain the hovrors
of capitalist slavery, call the workers to revolution, fling in the face of the Black
PDuma the worde ‘scoundrels’, ‘exploiters’, elc. You introduce such an amendment

“that in three years we are going to hang the lot of you black hundred C
lamp posts. Now that will be a real amendment.” y e adeta on

I too, Bir, want to introduce suck an amendment that within three
years we may have ‘‘Purna Swaraj” in India and the charming gentle-
-men over there on the Treasury Benches, who are in the habit of coinmit-
4ing mistakes, paying and profitable to themselves, but at our expense,
.may have to leave the country bag and baggage.

An Honourable Member: But without baggage.

Pandit Srl Krishna Dutta Paliwal: Without baggage if yoy please.
‘8ir, 1oked at from the people's point of view, what does this budget
wdisclose ? It discloses the bureaucracy in their true colours, that their
amuch advertised show of deep concern for the interests of the people 18 a
‘plece of pure propaganda. Even as a propaganda or as a show, it is
-such a poor and miserable show that it cannot compare favourably w:th
the concern which the owners of the Chicago Stockyard immortalised by
'Upton Sinclair in his world famous novel ‘‘The Jungle’’ show to animals
‘they deal in. At its best, it is on a par with the Government policy of
the preservation of wild life, the only difference being that, there, they
preserve the wild animals for the pleasure of hunt, and, here, they have
‘established the peace of the bureaucracy for the profits of exploitation.

'Mr. President (The Honoursble Sir Abdur Rahim): The Chair would
.ask the Honourable Member to speak to the budget. He ought not %o
Andulge in remarks like these. His arguments must be relevant to the
\budget. :
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Pandit Sri Krishna Dutta Paliwal: Sir, I have characterised this year’s.
budget as the bureaucracy’s, bellyful, banditry budget, and 1 am prepared
to prove to the hilt that it is so. I am using these arguments to prove it,
According to a political proverb, taxation without representation is robbery,
and who does not know, Sir, that the bureaucracy has been going on with
its lawless robbery by collecting taxes which this House refused last
year? The budget is bureaucracy’s budget, because the whole show is.
run by them. According to another proverb, he who pays for the piper-
calls for the tune. But, here, we the people pay these pipers, but it is.
these pipers who call the tune. They levy wha¥ever tax they like and’
spend those in whatever manner they choose. So far as the people are-
concerned, theirs is not to question how; theirs is not to reason why,.
but, theirs is only. to pay and die,

An Honourable Member: And cry.

Pandit 8ri Krishna Dutta Paliwal: Cry hers, but die outside. The-
revenue side of the budget shows the utter disregard of the Government.
to the interests and the welfare of the people. On an examination of the-
revenue figures, we find that only 17 per cent., that is less than one-fifth,
is derived from direot taxation. In the United Kingdom, they raise some-
thing like 51 per cent. from taxes on income and a further nine per cent.
frora taxes on inheritance, thus making a total of 80 per cent. of her total
taxes from direct taxation. America raises 664 per cent. of her taxes from
incomes. Now, 8ir, even a school boy knows that direct taxes are more
honest and above-board, and they encourage social justice, while indirecs:
taxes are highly regressive and they fall with excessive severity upon the
poor. Besides this, Sir, the incidence of taxation is increasing. It has:
more than doubled during the last 20 years, while the income of the people
is decreasing. I accuse the Government of having diminished the aggregate
economic welfare of the people by their policy of taxation, both direct and’
indirect. Indirect taxes are falling very heavily upon the poor. It is
unjust and it is inhuman to tax the bare necessaries of life of the people,
such as salt, matches, kerosene oil, etc. The policy of Government as
regards direct taxes favours the foreigners at the expense of the sons of
the soil. India is losing annually a revenue of about five crores, because
the income of the people, who reside in India but who carry on their
business outside, the income of the people who reside outside but who-
carry on their business here and also the income from sterling securities
as well as the profits of the foreign firms carrying on their business here
and the foreigners carrying on shipping business on Indian coast nre not
taxed. Another two crores are lost, because income-tax is not det.iu(-ted
from the payment sent every year from this country to Britain in the
shape of pensions, home charges, etc. Thus far about the revenue side.

Coming to the expenditure side, we find that the lion’s share is eaten
up by the handsome salaries given to the members of the bureaucracy and
the departments which are necessary to maintain them in power and to
keep them in office and to make their bellvful secnre. About 90 per r.-ept:
of the expenditure is incurred on debts on the military and administrative
purposes. Sir, I submit, the military expenditure is out of el propor.
tion to-the needs of the copntry, and it is increasing by leaps and bounds.

—iBefore 1014, it was 20 crores, now it is about 50 crores. “Sir, T do net
know what opinion the Honourable the Finance Member has about the
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ex-Premier of the British Empire, that is, Mr. Ramsay MacDonald. But
his opinion is here, and I quote it for his advantage. He says:

“A large part of the army, certainly one-half, is an Imperial arm ch i
: . , y which is
m;a::?o_:l for other than purely Indian purposss. Its cost should be met from Imperial

Sir, India is one of the poorest countrieg of the world, while England
and America are the richest. Still the bureaucrat’s bellyful, that is, the
standard of I)ay of the all-India services is high even when judged by the
standards of those countries. It is, not the same multiple of the per
capita income as in those countries. The result of this policy of expendi-
ture is that, while people who form the teeming millions are groaning
unaer the heavy burden of taxation and are becoming poorer and poorer
duny by day, a class of costly parasites, entrenched in a specially privileged
position i8 being forined,—a state of affairs which is reflected here in the
luxury and splendour visible in Connaught Place and the poverty and
misery of the dwellers in the huts near by or the dwellers of the crowded
dens in Old Delhi. To illustrate my point, I will take the income-tax
figures of the year 1983-34. In that vear, the aggregate tax collected
from salaried income was four crores and 12 lakhs. Out of this, two
<crores and 03 lakhs werc deducted at the very source from the salaries
paid by Government. This means that 62 per cent. of the salaried income
was dependent upon Government alone.  1f we take the uggregate taxable
income of the country in that year to be 2,81 crores and 20 lukhs, it
menns that one-fourth of it was dependent upon Government This docs
not include the income from salariee below the taxable minimwn. As
such, it excludes the salaries of all Government servants, of troops and
camp followers, Indian as well as British, as well as the emplovees of
railways, postal and education departments, clerks of the lower grades in
all departments, ete. Sir, the public salary bill of our country comes
up to 120 crores, if we include the civil, railway and military; and if we
add to it the pensions nnd allowsnces and other things, it will come 1o
something like 200 crores. And if we take the sum total of India’s wealth
&t the present prices to be 1,000 crores per annum, it means that two
per cent. of these Government servants take away one-fifth of the whole
wenith of the country. This shows unmistakably that the services do not
exist in this conntry for the people. On the contrary. it is the people
whose very life hlood is sucked to feed the services fat. Only ten per cent.
8f the expenditure is devoted to the nation-building departments. And,
pgain, to quote Mr, Ramsay MacDonald, he says:

“On the whole, I think two charges can he substantiated against us; first. that our
Government is extravagant, and that we have behaved meanly towards India. Wae
spend far too much of the income of India on Imperial purposes and far too little on
Indiun development.”

1f we compare the expenditure of the other countries with the expendi-
ture incurred in India, we will find that everv word of what Mr. Ramsay
MacDonald says is true. Great Britain, in the year before last, spent
something like 425 crores on social services of some sort or other; America
spent something like 150 crores on relief alone. After these things. is
4t any wonder that millions of peovle in this countrv do not kmow what
4t iz to have a full meal a day? That so many people commit suicide for
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‘their inability to find any employment? And that' millions die of pre-
. ventible deaths every year? Sir, I cannot be a party to such a budget.
“Bo far as I am concerned, I believe with Bernard Shaw that, if we are to
.avoid a terrible social explosion in this country, we must have a statesman
at the helm of the destinies of the country, who may supersede the
financier in the Finance Member and put him back in his proper place.
§ir, .in ‘‘the Political Mad-house in America and nearer Home'’, Mr. Shaw
says that every financier is 19 per cent, a lunatic. (Laughter.) But, Sir,
I think our Finance Member is 90 per cent. so (Laughter) if he thinks
that his budget really shows the prosperity of the people and that it has
got nothing to do with the economic welfare or any other sort of welfare
of the people. That being so, I will, in conclusion, preseribe a financial
reniedy for the malady from which the Finance Member suffers. And
amy prescription is this: that a little deflation of his ego and a little inflation
-of the man in him will do him immense good. (Laughter.)

Mr. @G. Morgan (Bengal: European): Mr. President, I should like.
-at the outset of the few remarks I shall make, to congratulate the Finance
Member on his budget speech, and I hope that anything that I may have
Yo say later on will not be taken as unduly qualifving the gratitude we
feel towards the Honourable Member. Financial confidence is, as we all
‘know, the prerequisite of all business enterprise and industrial activity
and whatever points of detail there may be which are open to criticism,
the broad fact remains that unless an unforeseen calamity occurs, we may
enter upon another year free from the year of financial erabarrassments.

Caution and prudence in public finanee are virtues which yield their
own rewards, snd the Finance Member's second budget shows clearly
that he is in no great peril of being led astray into the alluring paths of
spectacular finance. Indeed, the Honourable Member himself described
his budget as ‘“dull’”’, and a closer examination only serves to confirm
the correctness of his choice of the adjective.

The revenue position is apparently better than the Honourable Member
anticipated, the ways and means position is strong and justifies the pursuit
of o sound monetary policy, and last but by no means least, he was
abie to invite us to take particular note of India's ‘‘Marvellous power of
recuperation from economic troubles’’. Having said that, however, it is
necegsary for me to add that there are one of two matters to which we
feel justified in drawing the attention of the House. The first point 1
‘have to make is in connection with the surpluses. My Honourable friend,
'8ir Cowasji Jehangir, has dealt with that point too. The Finance Member
has produced for us three substantial surpluses and that fact has at any
rate removed any immediate anxiety. We may have felt that our accounts
might show a balance on the wrong side. It should not be fqrgot,ten.
however, that in public finance a surplus can be just as unsatlsf.actory
to the tax-payer as a deficit. The one indicates the extent to which he
has been over-taxed and the other to the extent to which he is liable to
‘be additionally taxed. If the Honourable Member can be charged with
any fault at all in this connection, he can, on the figures he has given us,
certainly be charged with having, I will not say grossly, but at any rate
considerably, under-estimated the yield of revenue. Let me take the
years which he covered in his budget speech as an example of what I mean.
At the commencement of 1984-35 the then Finance Member, 8ir Georgs
Schuster, estimated a surplus of Rs. 10 lakhs. A few weeks before the close
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of .that financial year, the Honourable the Finance Member, Sir James
Grigg, gave us a revised estimated surplus of Rs. 327 lakhs. He now tells uvs
that the actual surplus was nearly Rs. 500 lakhs. In the year which ends
this month we observe exactly the same symptoms. The original estimated
surplus of Rs. 6 lakhs has now been converted to a revised estimated
surplus of Rs. 242 lakhs, and what assurance have we that the actual
surplus will not be even greater? Making every allowance for the Honour-
abl«f _Member's caution, I do not think we are entitled to regard the
position as other than an example of persistently bad estimating. Last
year the Honourable Member described his surplus as a fortuitous non-
recurrent circumstance. This year he offers us precisely the same explana-
tion, and in the light of that explanation, he asks us to accept the view
that these surpluses can only be used for non-recurrent purposes. We
had occasion lnst year to invite the Finance Member to explain to us at
what particular. stage a non-recurring surplus which recurs regularly year
after vear ceases to be non-recurring. We renew that invitation today,
and we hope that it would be accepted as an invitation for a reply.

Far be it from me deliberately to charge the Honourable Member with
evading his responsibility for removing the emergency surcharges of 1931
by recarding his surpluses as non-recurrent, but T am bound to say that
the facts now presented to us would appear to lend some justification for
such a suspicion. I ask the House to take note of the fact that it ise
quite clear that on the evidence of these substantial surpluses now before
us we should have been justified in pressing, with even more vigour than
we did last year, the claims of the taxpayer for the removal of the special
emergency surcharges which he has borne so patiently since 1931, and
it seems equally clear that the Homourable Member’s habit of under-
estimating has deprived the taxpayer of that relief which he was legiti-
mately entitled to expect. Put in another way, it means that the Finance
Mcember, by pursuing a policy of alleged non-recurring surpluses, has
maintained taxation at a level which, having regard to his own assurances

of India’s economic recovery, is unjustifiable.

The Honourable Member made a particular point of his inaccurate
estimating in respect of the revenue from sugar, and he frankly confessed
that his predictions looked like being falsified. Such a frank admission
murt be accepted in the same generous spirit in which it is offered, but
for the sako of the sugar industry, we sincerely hope that at his third
attempt the Honourable Member will be able to get a little nearer to
the right figure. The present statistics, on which the Honourable Member
baser his calculations, are no doubt misleading, and as he himself has said,
wildy inaccurate. We are prepared to accept the explanation that wild
inaccuracy has been the cause of the Honourable Member’s wild guess
work in this connection, and we hope that'he will be able to inform us
ghortly that he has taken steps to stabilisc the position so that in the
future the market will not be subject to these upsets which are liable to

cause panics. )

There is one final point which I wish to make on the general structure
of ihe budget before 1 sit down, and that is in connection with the method
which the Honourable Member hus chosen for the disposal of his surpluses.
The strictly orthodox method of disposing of non-recurrent surpluses is
m into the sinking fund for the redemption of national debt,

to pay them ‘ ; t
and we should like to know how the Honourable Member reconciles his
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adherence to orthodox principles with his practice of using these sums for
other purposes.

We are upon the eve of important constitutional changes and we
expect to have an opportunity later on of raising the question of the
Honourable Member's financial policy in relation, among other things, to
these changes and we hope that the Finance Member will be able to give
us some sassurance that he is bearing all aspects of that important fact
well'in mind in framing his future policy. -

U Ba 81 (Bwma: Non-European): Sir, fully realising that the ery of
the. Burmese Members for help and relief in this House is like the cry
in the wilderness, and with an expectetion that, with the separation of
Burma next year, we would have the pleasure of managing our own uffuirs
in our own country, I feel rather reluctant té take the time of the House,
particularly so, a8 we did not receive even the;courtesy of a reply last
year. However, as this is going to be the last Budget Session we would
be uttending, we would like to make a few observations on this budget
as well as on certain grievances of Buddhists in Indis. Tulking about
aconomic improvements, I would like to explain to you the real esconomic
conditions of the Burmese people, of which you seem to be very ignorant.
We feel that we have been neglected all along. The Government of Indiw
have been handling about 40 Central subjects and doing this work from
about 2,000 miles away from Rangoon from where it takes us five dayx
to come to Delhi.

Several Honourable Members: Not by air.

U Ba 8i: Of the actual conditions in Burma, they know little or
nothing. But, before I come to explain these conditions, I would like to
state a few points about the budget. Of course, it is hardly necessary
for me to say that we welcoine the proposal of the Government of Indiu
to allot Rs. 108} lakhs to the provinces for expenditure on schemes of
rural uplift. But, in this connection, I would like to say that we are not
at all satisfied with the allocation of last vear. We got last vear only five
lakhs out of a crore. that is, exactly, five per cent., and we did not get
anything like most of the other provinces in the form of subventions for
special purposes. Now that the Secretary of State for India has accepted
the recommendutions of the Indo-Burma Finance Tribunal that, in the
allocation of debts, Burma’s share should be 7§ per cent., we appeal to
the Government of Tandin to be fair and equitable in the distribution of
asgets 88 well, and to allocate at least ten lakhs this year, thus making up
the 2} lakhs shortage due last year. On the eve of separation, such a gift
will be most welcome. It is an irony of fate that while the provinces
of 8ind and Orissa receive special subventions on separation, and while
Bengal is allowed to enjoy half of its export duty on jute, Burma cannot
get even its legitimate and fair share in the allocation of funds for rura}
development, not to say of its share in the Rice Export Duty.

While welcoming the abolition of the tax on lower incomes, and the

» seduction in posrtal rates, we wish to state that Burma would have been
more grateful if the half anna postcard is restored. Burma is a purely
sgricultural country and ite villages are situated far apart. Postal com-
munication is resorted to greatly by the villagers. and we. desire to presa
once more the extension of more postal facilities to the Burma villages.
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All political parties in Burma are desirous of having the half anna post-
card, and thus, after separation next year, Burma will have to ask special
permission of the Government of India to allow the introduction of the
same at least locally in Burma if the Government of India do not find
their way to introduce the half anna postcard in India proper.

We also wish to avail ourselves of this opportunity to state the desire
of certain Indian employees in the postal department in Burma. We have
been informed that while the postal clerks are allowed the option of
voluntary retirement from service or transfer of their services to India,
on the separation of Burma, the postal peons have not been allowed- the
same privilege. We wish to protest against this discriminatory treatment
among the members of the same department in the Government of India
and urge that the same facilities for transfer to India or voluntary retire-
ment be provided to the postal peons . . .

Mr G. V. Bewoor (Director-(ieneral, Posts and Telegraphs): On a
point of personal explanation, Sir. The Honourable Member’s information
is entirely wrong. Postal clerks have not been given any facility for
voluntary retirement,

U Ba 8i: But I understand some representations have been made . . .

Mr. G. V. Bewoor: Representations have been received, but that is
quite a different thing from saying that clerks have been given facilities
for voluntary retirement.

U Ba 8i: I accept the explanation; but, at the same time, 1 would
like to urge on him that they should be allowed this option of retirement
or transfer to India on separation of Burma. This would be beneficial
both to Indians and to the Burmese people as there is a great deal of
unemployment at the present day in Burma.

We would like to express our surprise also about the question of export
of tea from Burma. We have been informed that Burma has been denied
its legitimate share of quota for the export of tea, on the ground that the
existence of green and black tea in Burma was not known in India and
as the Federation of the Shan States was taken to be outside British
India. In the Shan States, there are over 82,000 acres in one Taungpeng
ftate alone. According to a book called ‘‘Production of Tea in India”’,
Burma or rather the Shan States has been exporting on an average over
seven million pounds of tea per annum to India before the enactment of
the Tea Control Aet. We desire to urge the Government of India to see
into this matter thoroughly and help Burma to get justice at the hands of
the executive authorities in Indis.

As this House has been used as a forum to ventilate communal grie-
vances, we would urge the Government of India to include the Buddhists
in India among the minority communities, and see that the qualified Tndian
Buddhists are treated for purposes of employment in the services of the
Government of India, along with Muhammadans, Sikhs and Indian Chris-
tians. Buddhists in India are most unfortunate in this respect. If we’
rompare the number of population between the Indian Buddhists and the
Indian Christians in Bengal, we see that there are 1,29,000 Indian Chris-
tians. whereas the number of Indian Buddhists is 8.16,000; and. in the
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distribution of seats in the Legislature, they allow two seats to Indian
Christians, whereas the Buddhists in Bengal get none. In the Kushmir
and Jammu BStates, we understand that though close scholarships are
reserved for Muslims, Rajputs and Depressed Classes and Sikhs, no pro-
vision 18 made for the Buddhists. For the State Assembly, though two
Buddhists have been nominated, they are chosen from a place called
Ladakh, with the result that they cannot attend all the Sessions of the
Assembly, for instance, in April, when the passes are closed; und, heing
not coversant with the court language of Urdu, they cannot take part in
the proceedings of the State Assembly. We would, therefore, urge upon
‘the Government of India to suggest to the Kashmir State for the nomina-
‘tion of Buddhists from Srinagar and other places of easy access. FKor
Bengal, as at present arranged, no Buddhists can have any chance of re-
presentation on the legislative bodies. The Government of India should
see that one or two Buddhists are returned to the Legislative Council in
‘the same way as Indian Christinns.

As T have stated, the Government of India know little or nothing about
the conditions of the Burmese people. Do you know the real cause of the
increase of crime in Burma? It is due to increase of poverty. Do you
know, we have lost all our capital? Do you know, we have lost all our
lands? We have practically becone landless people in our own Iland. The
reasons are obvious. With the annexation of Burma, the whole country
‘was opened out to all foreign influences, without giving protection tc the
sons of the soil. The Burmans at that time were not ready: they .were
taken unawares. In all competitions they were pushed out. They found
themselves nowhere in the field, economic industrial, commercial and so
on. Poverty and crime naturally increased. People got demoralised and
the whole fabric of society broke down, and the position of Burma being
‘between two very big countries, between China with her four hundred
‘millions of people and India with her three hundred millions, both trying
to gain outlets for their own people, there is every danger of the whole
of the Burmese nation becoming extinct if we allow the existing state of
things to go unchecked.

An Honourable Member: What about the British ?

U Ba 8i: We leave them alone for the time being, but 1 am telling
Honourable Members here that Indians in Burma are not like our friends
here. (Laughter.) They themselves are exploiters in the country, and thew
form obstacles in the way of our fight for freedom. As a matter of fact,
they have been playing the r8le of adopted children of the Government
there. This is the position in Burma. I can very well sympathise in one
way with the Government of India, because they are 8o overwhelmed with
their multifarious problems in India that they are not able to pay adequate
attention to Burma . . . .

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
"Member has only one minute more.

. U Ba 81: In conclusion, we wish to express our disappointment in that
no stens have yet been taken to Burmanise the army. With the separa-
tion of Burma next year, the defence of the country will be the increasing
concern of the people of Burma, and, as such. we feel that there should

B2
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be no undue deluy to set up Burimese units in the urmy. For this shubby
trentment meted out to Burma, the people of Burma can never forgive-
the Defence Department of the Government of 1ndia, purticularly when it
is remembered that the Burmese people had demonstrated their martial

spitit in the past and Burmese forces had discharged their duties with:
distinction during the last World War. Sir, 1 have done.

Rafa Blr Vastdeva Rajah (Madrus: Landholders): Sir, 1 should like:
to offer my congratulations to the Honcurable the Finance Member on
his budget proposals for the year 1986-37 as well as on his lucid and
interesting explanation of the dry figures of the budget. I am indulging
in no conventicnal words when | say that he has brought in light and
sunshine where darkness and gloom prevailed: When he came and took

" charge of the finrncial administration of this country, things werc very
discouraging, and every one took a pessimistic view of the future. Within
one year of his being in office, he has been able to introduce a more-
lopeful and encouraging outlook. Whether one calls it luck or dexterity
in handling finances, we find that India is showing signs of recuperation.
Ours is the poorest country in the werld, and we ell know that so many
live in villages and cottages whera they do not kmow what a happy life:
is. Coming us 1 do froon Malabar, where depression is at its worst, ﬂn-
reference of the Finanee Member to India’s capacity for reeuperation
fils me with gladness and hope. )

[ must congratulate him and thank him for his allotment of a sub-
stuntia]l amount of money for rural uplift, for the benefit of cottage
industries and for rural relicf generally. While this Assembly voted for
o similar sum last vewr, it had no voice in the manner in which the
money was to be utilised. In regard to the contribution this year, 1
should like to suggest that the money should be earmarked for specific
purposes which are calculated to benefit the rural agricultural population.
1t 18 often said that he who pays the piper has a right to eall the tune.
We, representat:ves of the people, from all over India, are invited to vote
for the necessary money, and it seems only proper that the opinion of
these reprcsentatives should be fully considered in regard to the objects
for which the money is spent. Many of us, or, T may say, most of us,
did not know how the monev voted last vear was going to be spent in the:
different provinces. There is no use in sitting in judgment over the
fairness or unfairness of expenses already incurred, after they have once
been incurred. In each province, the condition of help required may be
different, and the representatives may be consulted for what purposes
they ought to be spent in different parts of the country.
several parts, to mv personal knowledge, require. first and foremost.
facilities for drinking water. Tast year, in Pollachi and other places in
the Coimbntore distriet. people had to go miles to get drinking water for
their domestic purposes. Again, in several places, for example, in some
parts of Malabar, village roads. that were once in existence hefore, bave
been abandoned completely and the agriéulturists find it verv difficult to
transport their produce. Now, if rvots cannot get drinking woter and
it they have no village ronds, vou enn conceive what a hard lot they have.
When once the moneyv is distributed according to the population basis, it
must he earmarked for rurnl and agricultural development onlv, and, im
these. local opinion of responsible people should be taken.

In my provinee,

T hope the:
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Finance Member will hestow some consideration on this suggestion and
_mnke it possible for the agriculturists of every district to have their share
in the benefits nceruing from the utilisation of these funds.

I should like to draw attention to one important feature of the budget,
namely, the increase in the investments m the post office cash certificates
and post office savings banks in recent years, and that in spite of a drastic
reduction in the rate of interest. In lis budget speech last year, the
Honourable the Finance Member even referred to this fact as indicative
of the populnr desire to convert their dend stocks of gold into interest
yielding forms of investment. On thiz ground. he contested the theory
that the gold exported from the country was distress gold. In my opinion,
this increase in the investments in tlie post office cush ecertificates and
post office savings banks is an indubitable indication of the chaos that
prevails in the money market today and the almost universal destruction
of the private credit in India. Pecple are unwilling to lend to private per-
sons or even invest their money in small banks. ‘T'hey trust only the Gov-
erument or well established banks, The latter have ton much money, do
not lend to ordinary people and have to refuse deposits. The result is
that people put their savings in Government securities. At the same
time, borrowers are not able t« obtain loans. This shyness of money is
due to two very important causes, (1) the fall in the prices of food grains
and raw materinl, und (2) the feeling of insecurity that has been created
in the minds of owners of land and monsy. Ay regards the first, I realise
that the result is partly due to causes which are universal in their appli-
cation and not peculiar tc Tndia. But one method, by which the fafl in
prices could be combated, is by increasing the purchasing capacity of
the people and by creating a demand for goods. But, instend of this
being done, T regret to find, the purchasing capacity of the masses is
being reduced gradually. As regards the feeling of msecurity, I cannot
acquit the Government of some share in the process which has led to
this result. Tn my own province, there has, in recent years, been under-
taken mmesures of -legislation which have had the effect of undermining
people’s confidence in the security of property. The Malabar tenancy
legislation began the process. It was a drastic and confiscatory piece of
legislation. Recently, n mensure wes undertaken by (Government—since
vetood by the Governor General—thanks to His Excellency—which had
the offect of expropriating several classes of inamdars of their rights in
the soil and of setting up theor tenante ngamst them. Tn their desire to
free the country from its indehtedness, legislation has been undertaken
in more than one province, including mine, or is being undertaken, by
which the crediturs are practically deprived of portions of the debts, while,
at the same time, there is no provisicn for ecuring to the debtors their
properties. Fven in this Honourable House, measures arc pending which
are caleulated to put difficulties in the way of the creditors’ realising their
.dues, if not make it impossible for them to do so. No wonder, therefore,
if creditors are unwilling to lend and seek less profitable forms of invest-
ment! In the meantime, the value of land has fallen enormously in
‘the country. In certain parts of Madras, it hag fallen by 50 or 60 per
«cent., and, even then, there are no purchasers. It is very necessary to
arrest thig fall in prices of foodstuffs, nnd to prevent this growing feeling
.of insecurity in tho minds of landowners and owners of eapital and money.

T would suggest that further legislation discouraging money-lenders
from lending. and legislation disturbing the existing relations between
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landlords and tenants be stopped. When Local Governments want to
undertake such legislation, the Government of India should scrutinise

their proposals with care and should use «ll their influence to prevent such
legislation.

I gretefully ucknowledge the measures which the Governiment of India
and Local Governmenta are undertaking by way cf providing marketing
facilities and otherwise with a view to securing for producers a fair price
for their products. But their purchasing eapucity can be increased only
by leaving a fair murgin in their hands for the purpose of meeting their
needs. In provinces like mine, 1n which the lund revenue forms the
mujor item of revenue for the Government and in which the system of
periodical settlements of land rcvenue mostly prevails, there has been a
widespread cry for some relief from the burden of taxation of land. X
am aware, Sir, that land revenue is u provincial subject, but it 1s a
reserved subject and the Central Government here have full powers to
dircet and contrel ite administration by the Local (Government. When
the Montford Reforms were inaugurated, it was one of the intentions of
the Parliament that the collection of land revenne should be systematised
and brought under Statutory safeguards, and, thcugh in the¢ early vears
of the existing Constitution, some attempts were made in Madras to intro-
duce a Land Revenue Bill, these were afterwards given up and nothing has
since been done. T would request the Government of India to issue &
Rerolution (just like the one which Lord Curzon did many years ago)
nmaking it impossible for Government to so raise the rates of land reveaue
as to be an undue burden on the landowners, and, in any case, not to
raige the rates without the consent of the Legislature.

Linst vear, some attempt was made to put an embargo on the importa-
tion of rice from foreign countries to raise the price. In spite of the
imposition of an import dutv of twelve annas on broken rice per maund,
the import of rice from foreign countries has not become reduced. More-
over, the duty does not apply to imports of paddy or whole rice, which
are duty free. It has been pointed out that from April, 1985, to January,
1936, as much as 51,803 tons of broken rice were imported into the ports
of Madras from Siam and Indo-China. In addition to this, there were
12,779 tons of whole vice and 18,000 tons of paddy also imported. Té
seems desirable, not only ar a protection for local paddy and rice, bub
also a8 a means of getting some revenue, that a small duty of twelve
annas on whole rice and eight annas on paddv should be imposed. That
would enable the producer to obtain a higher price for his paddy and rice,.
and, to that oxtent; increase his nower of recuperation.

Ax n landholder, T consider the grant of 30 Inkhs for agricultural
reroarch as another welcome fenture of the budget. The Agricultural
Departments, throughout India, have proved their value to the rural coru-
munity, and it is only right that the Central Government should make
its contribution to agricultural research. In other great federal countnes,
like America, agricultural research is very largely a federal activity. As
the Linlithgow Commission 8o rightly observed, agricultural research does
not recognise either provincial or political boundsries. Research on rice
in Madras may well bring results, and indeed has brought results, of value
to other provinces. The wheats bred at Pusa have been the mainstay of
the United Provinces for vears: The research on cotton in the Punjab
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bas provided Sind with a means of rapidly expanding its long staple
cotton production. I recognise that this 80 lakhs does not, by any means,
represent all that the (lentral Government ure contributing to agricultural
and veterinary research in India, but it is not a pie too much, and per-
sonally I should like to_see this made an annual contribution.

When 8o much needs to be done, it is highly desirable that such
money, as is available, should be speni on the most urgent objects. The
Houourable the Finance Member has indicated that sugar-cane research
will receive its share, and I hope that the insect pests of sugar-cane which
did so much damage last year will not be forgotten. There is necd for
work on sorne »f the oilseed crops and for more research on fruits. Though
scmething is being done by Provincial Departments of Agriculture, there
is scope for more research on groundnut "and linseed, and so forth. Imn
fruit cultivation, we have a direct means of improving the return to the
agriculturist and simultaneously promoting the health of our urban popu-
lation, and I trust that fruit research will receive due consideration when
these funds are allocated. Ancther crop from my own Presidency, which
will well repay large expenditurc on rescarch, is tobacco. We have shown
that we can grow good, bright and mild cigurette tobpcco in South India,
and un important trade is gradually growing up. In owr country, with
an essily-worked soil and an ample labour supply, tobacco growing should
have very bright prospects. I am glad to see that the Honourable the
Finance Member has mentioned that special attention is being given to
the dairying side of animal husbandry. I hope that a fair share of the
funds will be allotted to research on the diseases of dairy cattle. Disease
control is of outstunding importance, for it greatly limits the possibilities
of enhanced production.

I am glad to inform that the local Legislature of Madras has recently
enacted a law amending the Agricultural ILoans Act of the province,
enabling the Local Government to grant taccavi loans to ryots for the
purpose of paying off their prior debts. This is a step in the right direc-
tion. But, unless the power thus taken is liberally used, there will be
no advantage derived from the passing of a measure of legislation. The
Government of India ought, if required by a Loeal Government. to make
sufficient funds available to the Local Government for their laudable
object of reducing agricultural indebtedness.

While I am grateful to the Honourable the Finance Member for
reducing the surcharge on income-tax and raising the weight of letters for
ona anna from half a tola to one tola, I regret that he has not gone
further. I bad expected that he would introduce the half anna posteard.
That would be welcomed by the masses of the people as a boon. Also,
I do nct like his increasing the postage for letters weighing more than
one tola. For instance, while a letter weighing 24 tolas now pays only
an anns and & quarter as postage, according to the proposals of the
Honourable the Finunce Member, such a letter would in future have to
pay two annas. The present rates are comparatively more beneficial to
the poorer people. It is only we who write small letters on thick letter
paper that are benefited by the weight of an apna letter raised from half
a tola to one tola. The ordinarv man would prefer to pay 1} annas and
not two annas on a petition to Government complaining of a grievance,
or on a ovakalatnama or affidavit sent by post to his vakil or similar
communications. I think that the existing rates for lettera weighing more
than one tola should not be raised and should he retained.
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1 have got only one other suggestion to make. There has been an
insigtent demand from Government servants of all grades—especially of
those in non-gazetted ranks—{ur the substitution of a system of contri-
butory provident fund for the present system of pensions. I am aware
of the Resolutions on this subject in the other House and the replies of
Governiment Members thereon and of the replies of Government to various
questions on the subject. It appears to me that the question has not
received the amount of nttention whieh its importunce, and the intensity
of the feeling of the officers concerned, demand. It ought to be possible
for the Government to devise some scheme by which existing incumbente
and future entrants would get the benefit, nt their option, of a system
of contributory provident fund, instend of a svstem of pension. In the
States of Mysore and Travancore, sucli u system exists even today, aund
if it is working in those States satisfactorily, T il to see the impossibility
wof introducing it in British India. DPonding the introduction of such a
system, I think that the Government of India should liberalise the rules
regarding commutation of pensions and should enable a Government servant
to commute a portion of his pension, say. one half, or. at any rate, one
third, without the formality of a medical certificate, which, in my pro-
vince, is not easy to obtain. The Government of Indin have promised to
examine the question of liberaliging the conditions of compassionate allow-
ances to families of decensed Government servants and it behoves them
1o expedite their examination of the question.

Before concluding, T wish {o tnke this opportnnitv of  paving my
tribute to His Excellencv Tord Willingdon for all the sevviees, which,
during a period of more {han fiftecen vears in this country

Mr. 8. Batyamurti: On a point of order. Sir. How is all this
relevant? Shall T be allowed to criticise him in my speech?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had hetter not mention the Vicerov. The Viecroy is not under
discussion.

Raja Sir Vasudeva Rajah: While I do not want to detract from the
credit due to the Honournble the Finance Member for bis cautious and
successful handling of the finnnees of the eountry, it must be admitted
that this success would have been impossible but for the share taken
by His Excellency in bringing down the political thermometer, and, I
am glad to find, the Honourable the Finanee Member has himself frankly
recognised the intercomncetion between the rising of the cconomic
barometer and the falling of the political thermometer.

Sardar Mangal Singh (Fast Punjab: Sikh): 8ir, T very carefully
listened to the wpeech of my Honourable fricud from Burma.
I want to nssurg him that, so far as we in India are concerned,
we have full svmpathy with our Burmese friends, and, if Tndians in
Burma are behaving like adopted children of the Government, we cer-
tainly disapprove of their conduct. We feel that our sorrows and our
difficulties are common. We have to fight against the same forces to
free our countries, .

1eMm,
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Coming to the budget, I would say that this is a budget of separations
and subventions. \We are on the eve of separation of Burma., We have
separated twe more provinees. L should enll them two April Fool Baby
provinces, because they arg to be born on the Ist of April, and then
there is the separution of railways. 1 wish that tliere could bhe one
more sepuration, separation of India from TEnglund. I have heurd
speeches from commercial magnates, but 1 would look ut this budget
from the point of view of the man in the village. After the speech of
‘the Honourable the Finunce Member, we were given a bundle of Looks.
I took those books to my place, and 1 began to study them. 1 confess
that T was confused and bewildered. 1 was cuught in the meshes of
figures. Whether they were real figures or fictitious figures, I do not
know. I found that he has granted some relief to the income-tax puyers.
He has raised the limit of income-tax from 1,000 1o 2,000. He has
also reduced postal rates. but T am sorry to say, that he has not given
us the two pice card. We remewber that once wt had a one pice card.
Then, there was the two pice card, and then there came the three
pice eard. This three picc card is. 1 submit. an emergency card. When
he, the Finance Member. has removed the emergency salury cut, the
emergency taxation und cven the surcharge, why has he not gone back
to the two pice card? This two pice card is generally used by the rural
population for which the Government wre never tired of expressing their
lip sympathy. T welcome the grant to the rural population, but 1
would make two submissions in this respect, that this grant should be
made a permancnt feature of the annual hudget, nnd my second submis-
wion is that this grant should be spent on a definite seheme. What is
happening now?  Our province last venr got cight lukhs and 50 thousend
rupces and our Provineinl Government proposes to spend the sum on
13 or 14 different items. For the benefit of the Honouruble the Finance
Member, T would read these items. They have set apurt Rs. 1,04,050
for consolidation of holdings; then, sanilarv improvements 8.000: bore
hole latrines 10,000; watersupply 2 lakhs 25 thousand; serum  cellars
20,000; reconstruction of veterinary hospitals 12 thousand: construction
“of ten veterinary hospitals 60,000; broadeasting scheme 48  thousand;
tanning scheme 75,000; fruit growing 62,000; well borimr 50,000
cinema films and loud speakers 58,000; shop development 15,000; and
onc lakh is kept as a discretionary grant to be given to Deputy Comnus-
sioners whenever thev require money. T do not know why this one
lakh is kept. 1 submit that this sprinkling of money will produce no
good results. Personally, I submit that the whole of the rural grant
should bhe spent on removing illiteracv from the rural areas. Then. the
Honourable the Finance Member has been congratulated for giving us a
-surplus budget, but T would submit that this surplus budget, this plenty
and prosperity of the Government trensury, certninly is no indiention
of the prosperity of the people of the country. The people of the
countrv are verv poor. They nare sunk in indebtedness, poverty,
jonorance and so many other social evile. This Govermnent of India
would not dare to introduce social legislation, because they feel that,
by mtroducing social legislation, they will incur the displeasure of
.certain section of the people. Thev have not the courage even to enforee
the Sarda Act. because this irresponsible Government feel that it in weak,
.and 1 would submit that, so long as this irresponsible Government lasts,
no lasting henefit can ncerue to the people. Take the case of the poor
people. The Finance Member wants to improve their lot bv giving
-them one crore or two crores cverv vear. What is their condition after



1918 LEGISLATIVE ASSEMBLY [4tR MArcH 1936.

[Sardar Mangal Singh.]

more than a century of British rule? They are certainly more poor,
their health is bad, their average life is shorter, they are more ignorant
snd they pay more tuxes. I am reminded of a short story. There was-
an old woman who had a stepson. That woman would not give that
child anything to eot, and that child died of starvation. When the
neighbours came to express sympathy with her, before they came, she
put some butter in the mouth of the child and began to cry: ‘‘Here is
my son. He hus died while he was eating butter.”” Similar is the
condition of thisx burenucracy. They have exploited the peasantry of
this country. ‘They have exacted every pie. They have bled them.
white. Now, when they have died of starvation, they are putting butter
of one crore or two crores into their mouth. Now, how are Govern-
ment expressing sympathy with the rural population? Last year, we
passed & Resolution that the policy of taxation in this country should
be reviewed in order to lighten the burden of the people. To that
Resolution, there wns an amendment moved that the policy should be
reviewed with a view to assessing land revenue on the basis of income-
tax. T was responsible for that amendment. The Government appoint-
ed n committee to review the taxation policy, but they deliberastely
excluded the question of the revision of the land revenue policy. Sir,
this is not the first occasion when the Government of India have done
that. Several years ngo, they appointed a Taxation Committee and they
deliberately excluded any reference to the land  revenue  assessment.
Somectime after that, thev appointed un Agricultural Commission over
which the Viceroy-designate presided. and in that Commission also they
deliberately excluded any refercnce to the land revenue poliey of the
Government. Why is this Department being treated as u secluded and’
an excluded Department? Why don’t you come forward and place all

your cards on the table? You are taxing the poor people in & wrong and
oppressive manner.........

The Honourable Bir James Grigg: 'That is a provincial subject.

Sardar .Mangal 8ingh: But you are responsible for superintendence,
direction and control in a reserved subject.

The Honourable Sir James Grigg: No.

Sardar Mangal Singh: What about Centrally Administered Areas?
Here you see rplendid buildings all around you, and you are rolling in
wealth; but go a few miles away from Delhi incognito . .

Mr. President (The Honourable Sir Abdur Kahim): The Honourable
Member must nddress the Chair.

Sardar Mangal Singh: Sir, my Honoursble friend interrupted me and
1 was only replying to him. | was referring to the land revenue policy and
the Government of ‘India. They appoint committees, but they do not
consider the extremely deplorable condition of the poor peasantry. Sir,
the Government are taxing the poorest peasant. His income may be
two hundred rupees & year, his budget may be a deficit budget, but ptall
the Government of India are taxing his slender resources, and this I think,
is nowhere to be found in any part of the world. (Hear, hear.) What
have the Government of India done to reduce the indebtedness of the-
poor peasantry? :
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An Honourable Member: Nothing.

Sardar Mangal Singh: We liave to pay more than 800 crores. In my
province, about five or gix years ago, the debt of the peasants was about
185 crores, when the Banking Enquiry Committee made that inquiry.
Now, that debt has piled up to 200 crores: and the peasants of the
Punjsb alone pay more than 25 crores as interest. 1 ask the Govern-
ment of India—what are they doing to remove the indebtedness of the

poor peasantry ?

Mr, President (The Honourable Sir Abdur Rahim): That is not really
relevant to this budget.

An Honourable Member: They can make some provision for it.

Sardar Mangal Singh: I am referring to the Centrally Administered
Areas. (Laughter.) I would invite the attention of the Honourable the
Finance Member to the very fine report recently issued by the Bhavnogur
State. They have liquidated all the debt of the peusants!

The Honourable Sir James Grigg: At the expense of British Indin!
Mr. 8. Satyamurti: And you were a party to that!
Sardar Mangal Singh: Why don’t you introduce that scheme here ?
The Honourable 8ir James Grigg: At whose expense?

Sardar Mangal 8ingh: I submit, Sir, that the Government of India
should take active steps . . . .

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member has five minutes more. He may resume his speech after Lunch.

a C%‘(he Assembiy then adjourned for Lunch till Half Past Two of the
ock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chuir.

Sardar Mangal Singh: Before we adjourned for lunch, T was talking
about the deplorable economic condition of the rural masses and of the
failure of the Government of India to do anything to improve their lot.
The rural grants, which have now become a regular annual feature of the
budget, would hardly touch the fringe of this vast problem. T submit,
Sir, that unless the whole machinery of the administration is completely
overhauled, no improvement could be expected. I would urge the
Government ‘'of India to take immediate steps to reduce land revenue, to
liquidate their debt and to increase the price of agricultural products.
Gther Governments all over the world have done that. Japan has done
that: even England did it, if by no other method, at least by depreciating



1920 LEGISLATIVE ASSEMBLY. [4ma Marorm 1986.

[Sardar Mangal Bingh.]

their currency. Why can't the Government of India depreciate the cur-
rency of the country and increase the price  of agricultural products?
Recently a suggestion has becn made, from a very responsible and high
quarter, that the rupee should not be linked to the sterling and that the
-exchange ratio should be lowered to one shilling in the rupee. If you do
that, you would increase the price of agricultural products and this
‘improve the financial position. Your broadcast messages would not bring
relief to hungry stomachs. They want bread, but you are giving them
vour songs. I do submit—of course T do not mean that the officisls of
the Government of India are in any way concerned with this matter-—-that
high placed personages, Directors of companies huve derived benefit Ly
sending their implements, their radio sets, and so on, to this country. It
is more for their benefit that these implements are imported from abroad.
(Hear, hear.) I know that the Agricultural Department and the Radic
Department are acting more cr less as the agents of those companies in
pushing forward their products. and it is not with a view to improving the
«wondition of the agricultural masses that they wave introducing these
measures. I, therefore, urge that the Honourable the Finance Member
-should reconsider his proposals and introduce more effective methods  ic
improve the condition of the musses.

Another point which T should urge most strongly for the consideratisn
of the Government of India is that they should issue instructions to Tro-
vincial Governments to frame uniform rules regarding restrictions npon
the length of kirpans  Recently, there has been a great agitation among
the Sikhs about the ban on the length of the kirpans. When I tabled a
question in this Assembly and asked the Government of India whether
they approved of this, they said, ““Yes, they did’".

An Honourable Member: Does it cost any money to the Government?

Sardar Mangal 8ingh: Yes, some money was spent by the Govern-
‘ment. There was the Civil Disobedicnce Movement and Government
arrested sbout 800 people and they were taken to jail. Magistrates und
police were engaged in conducting the cases aguinst the arrested Sikhs
and so it cost some money to the taxpayvers. I submit, Sir, it is the first
time in the British Raj that such a ban on kirpan has been imposed. Not
even during the martial law days in our province, when serious riots took
place, did the Government think it proper to impose a ban on kirpans.
This time the Government came forward with a strange plea that the
District Magistrate has the right to disarm people. T submit that, under
section 144, {he District Magistrate had only the right to regulata the
conduct of the people; he had no right, whatsoever, to usurp the functions
and the rights of the Legislature and thus take away the righis of the
people which have been conferred upon themn by the Government.

With these remarks, I would urge upon the Government to issue

instructions to Local Governments not to impose any restrictions upon the
length of the kirpan. :

Mr 0. N. Muthuranga Mudaliar (South Arcot ewm Chingleput: Non-
Muhammadan Rural): Sir, unlike previous years, we are this year in the
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happy position of having to budgev for a:large surplus. 8ir, once in 1921,
Rir Maleolm Hailey, the then Finunce Member, remarked:

“Le, me tell the House that I have, in my department, men who, if I would’
allow them to do so., would be capabla of putting up a budget which would easily
defeat the scrutiny und defy criticisms of the House. They could conceal among the-
innumerable items which go to make up one budget. a liberal provision of reserves.
that the Housxe would never detect und which would relieve one, of the embarrassing.
necessity of having subsequently to produce demands for supplementary gronts.”

Gir, true to the traditions set out by one of the former  Finunce:
Mecmbers, we have been sceing that the Finance Department has been
ccnsistently and  successively under-estimating the yield of taxation
mensures which the Government introduced. and now we find that we
have n large surplus in hand. A great writer has said that a Goverement
should be judged us to its bencvolence and devotion to its subjects by the-
way in which taxes are imposed and how the income derived from thosc
tnxes is spent. Judged by this canon, T am sorry to say that the Gov-
ernminent descrve nothing but censure on ite conduct. T will give you, Sir,
a few of the extravagant ways in which the finances of the country are
speut.

The Army expeonditure  comes  first and  foremost At the risk of
repeating my Honourable friend, Mr. Paliwal, let me state what oxactly
Mr. Ramsay Macdonald, in those days while he wus still a Labourite,.
ueed te say:

“That a Jarge part of the Army in Tndia. certainly half, is an Imperial uﬁny which
England requires for other than purcly Indian purposes, and its coat should, therefore,.
be met from Tmperial and not Tndian funds.”

It seems (o me, Sir, that purely with a view to relieve unemployment
in Engiand, all the British soldiers are kept in India. The former Com-
munder-in-Chief once admitted in the Council of State that Indian sepoys
made efficient fighting forces under English commanders. Well, Sir, here-
is un easy way {o retrench expenditure. All the British soldiers can be
easily replaced by Indian sepoys under English commanders and this will
incidentally relicve some portion of the unemployment that is now so:
rampant in this country. DBesides, an English soldier costs four times
more than an Indian sepoy. Another way of reducing the expenditure in
the army budget is to dispense with the services of soldier clerks who are
ut present emploved in the Army Headquarters at Simla. Sir, T do nol.
see any reason why the Government should entertain British soldier clerks
at such high rates of pay; indecd their ralaries are too high for the services
rendered by them.

The next itern of reduction in the urmy expenditure is the Medicul
Branch. The amount spent on army medical hospitals is out of all
proportion to the needs of the situation, and 1 venture to think, here is a
fruitful source of ecomomy. The Indian Medical Service might be
Indinnised and even the European nurses might be repluced by Indian
or Anglo-Indian nurses. .

Coming to the civil eide of the budget, there has been a huge waste >f
expenditure, and let me give a few such items. The annual exodus to
Simla of almost the entire Secretariat is the most criminal waste of the
taxpayers’ money. Huge palatial buildings have been erected in Delhi
and they are allowed to remain deserted for more than half the year. At
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this rate, T am afraid, the buildings might get into disrepair after a few
Jears. A major portion of all the Provincial Governments and almost all
the FEuropean businessmen stay in the plains during summer, and there
has been no complaint from them of lack of efficiency on the part of their
stafil. Why should the Government of India desert Delhi for a niajer
portion of the year? I also learn, Sir, that in Simla there are not enough
Government buildings, and, therefore, some of the offices are located in
private. bungalows on payment of high rents. All this waste could be
avoided if New Delhi 18 made the permanent headquarters of the Cov-
«ernment of India.

Another direction in which economy could be cffected is to give effect
completely to the recommendations of the General Purposes Retrencn-
‘ment Committee of which the Honourable S8ir Abdur Rahim was the
‘Chairiaan, and made some valuable recommendations in 1931. New
scales of pay have not yet been introduced for the steel frame service
-of the Indian Civil Service and the Indian Police Service. The cause
of reduction of salaries for other services ig well-known, that is, the
remarkable fall i prices of.all commodities. = The Government have
been repeatedly promising io consider the introduction of new scales
of pay for the I. C. 8, and the I. P, S., but I gather from the latest
answer which the Home Member gave, in reply to a question, that
the Secretary of State has now the subject of revision of scales of pay
for the 1. C. 8. under his consideration. T have grave doubts if any
thiry will be done in this direction. Poor India will be saddled as before
with the payment of huge rates of pay to the Indian Civil Service
with not even the added burden of the Lee concessions being removed.
I, thervefore, insiet, that the salaries of the Indian Civil Service and the
Indian Police Service should be immediately revised.

The next direction in which retrenchment could be effected is to
Indianise the Medical Service. We have got very efficient medical
proctitioners in India, and there is no necessity to import highly paid
Tndian Medical Service officers from abroad. The old bogey that Euro-
peans would not like to be treated by Indian medical practitioners has
been exploded. In Madras, 1 know of many Europeans, both ladies and
gentleinen, who consult Dr. Guruswami Mudaliar, and the late-lamented
Dr Rangachari had u very large Furopean clientele. Even in this
Honourable House, we have got my Honourable friend, Dr. Rajan, who
is consulted by Furopeans and Indians alike.

1 will now sav a word about the Posts and Telegraphs. I ahall ad-
vert to the question of reduction of postal rates when my amendment
corme: up for discussion. It has always been accepted that the Posts
and Telegraphs Department should be run on commercial lines and we
have to see whether both s‘des of the Department are each self-contained
or whether the Telegraphs Department is being pampered at the expense
of the Posta] Department. On the telegraphs side the salaries of em-
plovees are much higher than on the postal side. .

‘Now, 1 wish to draw the attention of Government to the taxaf.lon
policy of the Government. The Government of India have antaTon‘sed
almest oll the foreign countries on account of the Ottawa Aqrgement
which gives preferential treatment to England. All other countries are
‘impoging & ban on the export of Indian goods to those countries with
‘the result that India is losing her market on the Continent.
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What are the steps taken by Government in developing the nascent
industries in India? Because of the heavy excise duties, expansion of
sugar and matches industries are hampered. 1 would appeal to the
Honourable the Finance Member to take steps to revive the cottage indus-
try of matches. There are several heads of taxation which tell adversely
on the prugress of the country. Relief to the taxpayer is necessary in
geveral directions, for instance, reduction on post cards, reduction, if
pot the total abolition, of salt duty, reduction of railway freight on agri-
cultural end industrial products. etc. After all. it is from the proceeds
of these varicus direct taxes which operate harshly on the poor people
that Government derive the bulk of their revenue for their expenditure.
Why should the masses pay for the extravagance of the bureaucracy?
If we go through the budget volume, we find. that various new offices
are going to be created. 1 submit that Government, instead of conserv-
ing the resources of the country, are allowing them to be dissipated in
«creaticg new purte and paying huge salaries to the staff. Many depart-
ments of Government, which had their small beginnings years ago, have
increased enormously in size. I may instance the case of the Assembly
Department or the Department of Education, Health and Lands. And
new officers ure being created carrying huge salaries with the incidental
overseas allowances, ete., which one of non-Asiatic domicile is allowed
to get by the Lee concessions. Recently, two Europeans were brought
from England, one as Marketing Officer and another for broadcasting;
they were being paid in Englard only an equivalent of Rs. 700 or
Rs. 800. But they are paid here Rs. 2,500 and Rs. 2,000, besides their
special sllowances. 'The Imperial Counci] of Agricultural Research was
an nitached office to the Education Department till three years ago. It
is now a separate department. And yet, therec is a separate branch for
Agriculture in the Kducation, Health amd Lands Depantment. Why
should it not be under a single department? What are the functions of
the Agricultural Research Department besides distributing grants to
various institutions and socicties? Agriculture being a transferred subjeot
in tbe provinces could not all the work of this Department be handed
ovar to the provinces themselves? And what is the function of the Agri-
culturc Branch attnched to the FEducation Department? The Foreign
and Political Department is another illustration of the top-heavy adminis-
tration. The Agricultural Research Department had recentlv attached to
it the Marketing Department. This was started with a view to finding
merkets for agricultural products and a foreign Marketing Officer was
inported to earry on that Department. What has it done so far? What
ie it going to do in the future? As the Commerce Member said in his
railway budget speech, every country is striving after self-sufficiency
except, cf course, India, which is being ruled for the benefit of the
Fmpire. Besides the expansion of these Departments, the offices of
Assistant Secretaries, Deputy Secretaries and Superintendents are being
doubled and trebled. With the advent of the Federal Constitution, I
do not know what proportions these Departments wil] assume. Besides,
wi.th the introduction of Provincial Autonomy, under the new Constitu-
ti'n, the resources of the Central Government will be needed to pay
tubventions to the defieit provinces, and the Federal Government will
"have to part with a substantial portion of the income-tax revenue to
the rrovinces. So it is up to Government to reduce expenditure instead
of allowing it to mount up year after year.
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Then, Sir, take the case of gold. Governments are very indifferent
tp the weekly drain of distress gold from this country. The Honourable
the Finunce Member said that gold is a commodity. Even assuming his
argument to be eorrect, whyv not then impose a duty on gold just as he
levies un export duty on rice? I suggest that u prohibitive export duty
should be pluced on gold, so that the little further gold that might be:
left ir India might still remain here,

Now, 1 come to the industry which ig the backbone of this country,
nunely, agriculture. It ig well-known that the agriculturists are not
able to get any profit out of the lands on account of the dumping of
rice und paddy from abroad. The agriculturists find it difficult even to-
meet the payment of land revenue and thev are obliged to part with
their gold snd silver ornaments to meet Government demands for kiat
or they bLorrow for this purpose. So far ss rice is eoncerned, speaking
for my province of Madras, the agriculturists have been ruined by the
import of large quantities of paddy and rice fromm Siam and Indo-China,
The import duty which the Government have levied oy bhroken rice ig very
insufficient., and bv various wavs this duty iz evaded by mixing broken
rice with whole rice. As matters stand at present, an import duty on
broken rice is not of much consequence tn us. It mav benefit Burman
broken rice importers. But an import duty on rice and paddy alone is
of value to South Indian agriculturists,

Now, about the salt duty. Tt hus been repeatedly urged in this
House that the ideal which Government should aim at is a free distri-
bution cf salt to the masses. Tf this is not feasible, only a nominal duty
of one or two annag per maund should be put on salt. At present
Government ure makibg large profits on the salt monopoly. Sir. salt is
needel not only for humnn consumption but also for cattle and plants.

In conclusion, 1T will any that the distribution of the surplus should
have been utilised towards reduction of taxes; instead of that the Govern-
ment propose to spend huge sums on broadeasting, aviation. ete., which
will only go to help the British manufacturers of mnchinery because
contracts for the supply of materinls will be placed with British firms.
The starving musses do not get n pie ont of the surplus in the shape of
reduction of land revenue.

Sir, T have done.

Mr. B. Das: 8ir, the short time at my disposal T will not devote tor
the budgetary position, as that will take a longer time than is now allowed
to me. When I take part in the debate on the Finance Bill, [ shall go-
ioto the finanoial problems, the over-budgeting or the under-estimating
of the Honourable the Finance Member’'s budget. Elsewhere 1 have
axpressed the view that the budget is a lucky budget. T know that the
Honourable the Finance Member is lucky. Whether India is lucky or
the taxpayers are lucky, I shall discuss when I speak on the Finance
Bill.

The Honourable Sir Wripendra Bircar (Leader of the House): Orissa i
very lucky.
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Mr. B. Das: Not so lucky; that is what I am going to say. \When I
picture to myself the relations of the Government of India with the Pro-
vincial Governments, I picture to myself that the Governmeut of India
live as an Indian Nawab and Maharsja combined with the charucter of
King Charles II, Louis the XIV and Louis the XV. If you combine all
these characters, you will picture the Government of India with all the
extravagance and luxury attached to them. Tho Government of India
huve Departments—pampered Departments. I will tuke an instunce of
the Foreign and Political Department, which is something like Madame
de Pompadour. When Madame de Pompadour claimed that there should
be snow in Paris in a summer, the poor King had to sprinkle fine salt
all over the Paris streets at enormous cost—though there was a famine
in France then and she went over riding with King Louis on the snowy
roads. Similarly, the Foreign and Political Department wants scven
crores of rupees for that small little place called Baluchistan for the
building of Quetta, and Madame de Pompadour ordains it and the seven
crores must be given! The Finance Member told us the other day that
a crore of rupees had already been provided this year for Quetta.

T now come to my Honourable friend, the Army Secretary. One of the
pampered mistresses, Madame de Montenon had whatever she demanded,
and the Army Department heartlessly announces that they must have
more money to spend. Then, we had the pulling from my Honourable
friend from Ajmer-Merwara who said that the Government of Ajmer-
Merwara has not got what it ought to get. Ajmer-Merwara is a Centrally
Administered Area and gets a grants-in-aid of nearly Rs. 14 lakhs, that
is, Rs. 8-2-0 per capite, if we include pensionary charges, interest on
debt, and so forth. If Ajmer-Merwara does not get what probably Madame
de Pompadour gave to Baluchistan, it is because it dones not happen to
be a hot favourite of the Madame.

Why is it that the provinces are treated as the discarded wives of the
Government of India? T have calculated the provineial incomes and the *
corresponding amounts that the provinces spend on their nation-building
departments, that is education, medical relief, public health, agriculture
oud industry:

Per capita Amount spent on

Provinoce. income in nation-bui'ding

1935-36. departments,

. Rs, a p. Rs. a. p.

Bombay &nd 8ind . . . . 611 0 1 4 8
Punjsh . . . . 4 7 8 1 3 2
Meadras . . . . 3 8 3 o015 0
Central Provinces and Berar . . . 317 09 0
Agram . . o . 317 o1 @
United Provinces . . . 2 710 0908
Bengal! . 2 5 4 0 » &8
Bibar and Orissa . B B . . 1 7 2[ 0 8 3
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The North-West Frontier Province, another favourite of both Madame
de Montenon and Madame de Pompadour, gets a per capita subvention of
Rs. 4, has an income of Rs. 8-0-6 and spends Rs. 1-5-7 on nation-building
departments. So the discarded wives—the provinces get nothing for their
bread! From Re. 0-6-8 in Bihar and Orissa, the expenditure attains the
wmaximum of Rs. 1.5-7 per capita in the North-West Frontier Province.
The rest is spent on retinues and other paraphernalias. But, yet, the
Honourable the Finance Member, backed by the Ariny Secretary and the
Foreign Secretary, can go and spend on such things as Quetta Military
Zone, seven crores of rupees from revenue. Sir, I am confining myself
to the discussion between the Centre and the provinces, because although
this subject does not, for the moment, come in the purview of finance—
8ir Otto Niemeyer’s committee is enquiring into it—I would like the
Finance Member to know the injustice that has been done to the provinces
and, through him, Sir Otto Niemeyer must know.

Now, I shall speak a little about Orissa as my allotted time is passing
away. The Finance Member is going to give this province 50 lakhs of
rupees a8 subvention and Rs. 27} lakhs for buildings. Somebody called
Orissa a baby province.- The baby is beginning to cry and it will soon
grow strong . . .

The Honourable Sir James @rigg: The stronger it grows, the harder it
will ery.

Mr. B. Das: Orissa will be a province, but treated as a discarded wife
nd not a favourite mistress. The Honourable Member has given Rs. 27}
lukhs for buildings. Unfortunately, Madras is keeping from Orissa districts
which would have formed excellent sites for district headquarters, and Orissa
will have to build one district headquarters at Koraput and two sub-divisional
headquarters, so that the grant for buildings should now be revised.

The Order in Council which has been issued shows that Orissa is to
get no share of the provincial balances from Madras and Bihar. 1t is
pointed out that these are to be adjusted towards pensionary charges.
The other day, I was telling a friend that Bihar and Madras had sent
me, with a piece of cloth on my back, to the street, and the Government
of India had out me off with the proverbial shilling, so that I had to
tend for myself in Orissa. The time has come, if autonomy is to be a
reality and not a proverbial joke, that every province should have a mini-
mum sum of monev for spending or nation-building departments. Let
it be one rupee or Rs. 1-4-0 as in Bombay, but let there be a minimum
sum of money for the nation-building departments. ~May I ask why the
North-West Frontier Province should get Rs. 4 per capita subvention—of
oouree it spends only Rs. 1-5-7 per capita on nation-building work-—and
why Bihar and Orissa should be condemned to 0-8-3 or Bengal to 0-8-5?
f know, Sir, that Sir Otto Niemeyer is inquiring into these matters, but
i aw raising my voice of protest, so that he should know and the Govern-
ment of India should know what our views are. Equity and justice
demand that there should be a minimum expenditure for nation-building
work and development of the provinces, -and not on the paraphernalia of
Governors and Ministers—which does not benefit the people at all. Today,
too much is spent on the retinues of these discarded wives though they
starve all the while. There should be a minimum basic expenditure whioh
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will bring the people a certain amount of development and esonomic ex-
pansion and improve their public health and sanitary conditions and
general economic conditions. I would suggest that one rupee per oapita
on that aceount should be the minimum. Why should not the Frontier
Province have a little smaller subvention? Or even Sind which is getting
& very large subvention? Seth Abdoola Harcon and Sir Ghulam Hussain
Hidayatallah—and if my old friend, Mr. Lalochand Navalrai, participates
in the debates he would endorse it—said that the province was saddled with
a white elephant, the SBukkur Barrage. But I see a golden throne is
being carried on that white elephant; and when that golden throne dis-
tributes sovereigns, as a result of the successful working of the barrage,
Sind will be a prosperous province. But what about Orissa? Orissa has
not borrowed a loan of a single rupee from the Government of India on
any capital programme. If Orissa is condemned to the standard of Rs. 48
lakhs of subvention given for this year, then Orissa will ever remain poor.
Tt cannot float a loan in the public market, because prosperous provinces
will get money at 8 and 8} per cent. interest, while Orissa will have no
such credit as to borrow at that low rate. That means that, instead of
having autonomy, Orissa will have to come to the Honourable the Finance
Member to borrow money from him or through the Central Government’s
loan if we want to spend money on capital programmes in Orissa. That
sort of thing ought not to be allowed to happen. :

Mr. M. 8. Aney (Berar Representative): Why should you borrow ?

Mr. B. Das: Orissa must borrow to develop her economic resources.

3 px We have seen that when o great national calamity

i occurred, the Government of India gave to Bibar Rs. 2

crores: they are giving to Quetta—the Viceroy’s Fund hus gone up to more
than 60 lakhs—another 47 lakhs for this year: they may give more to
help the people there. Orissa is afflicted by floods, by famine always, und
it is due to the canals, which, as was described the other day, were cons-
tructed for making a navigable system by a British firm in the seventies
of the last century, but afterwards abandoned, put the legacy—that these
floods occur periodically. That canal scheme was abandoned, but these
canals are a permanent burden upon Orissa, and the effect of these canals
has been that the beds of rivers have gone up and the surrounding land is
perpetually marshy and always affected by floods. Why should not the
Government of India give 50 lakhs of rupees to Orissa to do away with,
and eradicate the cuuses of, these floods? DPerhaps it might be said that
the Bihar Government never pleaded for this. But, for the last seven
vears, I have been working and fighting here and outside in London—
and I am grateful to my friends, Sir Nripendra Sircar, who was not Law
Member then, Sir Muhammad Zafrullah Khan, Mr. Joshi and Sir Cowasji
Jehangir, for the help they gave me in London and elsewhere to bring
forth this province of Orissa and, in justice and equity, those causes which
are making Orissa perpetuslly economically poor must be redressed at the
outset. Why should Bihar or Baluchistan get so much money in lump
sum grants? I wish them all luck; but, I think, before the autonomous
provinces start, Origsa must enjoy equal status in economic development,
at least with Assam, Bihar, Central Provinces, and not equal status only
in the power of spending money over large non-productive expenditure
which the Government will spend and over which the people will have

no command . . . .
a2
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The Honourable Sir James Grigg: Equal status in taxing too.

Mr. B. Das: The Honourable the Finance Member is a big financier.
If, after seeing the very low economic vitality of the people, he says that
the people can be taxed, I will agree with him, as occasionally in finan-
cial matters I agree with him. But that he cannot say. If Sir James
Grigg, not the Finance Member, but the man will say that this econo-
mic low vitality of the people of Orissa justifies further taxation, as in
Bengal or Bombay, I will agree with him: but that he will never say . .

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): What about the recuperative power of those provinces?

Mr. B. Das: That is what I am saying. Those provinces with their
resources” and standing can easily recuperate. But what I want is only
this lumnp sum grant of Rs. 50 lakhs now,.so that the causes of these
floods will be eradicated and then the recuperative power of the people
will grow, and then the Provincial Government may tax them: I will not
object: if T am there, I will support them: if I am here, I will bless
them . . . )

Mr. N. V. Gadgil: If you are not in this world ?
Mr. B. Das: I will still bless them from Heaven.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member’s time is up.

Mr. B. Das: I will say only one word more. I am grateful to my
Honourable friend, U Ba 8i, for having raised the question of Buddhists
in India and for having reminded the Government of India, at the time
of the separation of Burma, that the interests of Buddhists ought not to
be neglected in India and that the Buddhist shrines at Bodh Gays and
other places should be maintained in Buddhist interests. I am in accord
with his views, and I do hope that the Government of India will look
;;nfteir dt.he interests of the Buddhists in India and the Buddhist holy places

ndia,

Mr. Sham Lal (Ambala Division: Non-Muhammadan): Sir, 1 had
no mind to take any part in this debate, because, T am afraid, 1 might
be held guilty under the Official Secrets Act. This time I am not going
to touch the secre: doings of this bureaucracy. I will only lay before
the House their spen doings, what they are doing openly, not the sealed
book, but the open book. T read the budget; so far as the figures are
concerned, I think they are really confusing; but I wanted one thing,
because T know that, so far as the money is concerned, this Govern-
ment of India is a subordinate Government. We can neither congra-
tulate the Finance Member nor condemn him. He is part of the
machinerv which has been thrust upon India to grind it down and he
is not to blame. IIe has discretion with regard to a few crores of rupees.
You may blame him or you mayv connratulate him; but T wanted to find
something, if only-one item, of gbodwill and conciliation and the spirit
of service; ond we find that that is wanting. The railway budget was
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a deficit budget, but there was that spirit of goodwill and conciliatory
attitude about it. What is the spirit here? If you condemn the
attitude of an English officer towards Indian officers, the reply is:
‘‘“These charges are unfounded: you had aceess to the seeret documents.
These subordinates cannot invoke political assistance.’” All these pleas
are inconsistent. If the charges are unfounded, if we are inventing
-these charges, where is the need for us to go to official documents and
where is the question of any subordinate seeking political assistance?
You say, the Members are inventing these charges themselves: then why
should those poor officers come to us at all?.........

The Honourable 8ir Nripendra 8ircar: May I rise to a point of order
and ask if all this is relevant?

Mr, Daputy President (Mr. Akhil Chandra Datta): The Chair does
not think that all this is really relevant on the budget discussion.

Mr. Sham Lal: I bow to vour ruling, Mr. Deputy President. What
I find is that the spirit of service is wanting. Therc is no spirit of
service behind the entire rural uplift movement. I shall explain to the
House why lands were being acquired near about Delhi; in fact, lands
were acquired in the vicinity of Delhi to such an extent that we wondered
what Government was proposing to do with land when it was not
necessary to have so much of land, but, after visiting those villages, we
have come to know the reason of acquiring so much land, because the
bureaucracy or the Government of Indin knew that Delhi was going to
be the seat of the new Government of Tndia, and so they wanted to
acquire all the lands thev could lav their hands on near about Delhi,
to construct huge palatial costly buildings and bungalows for the ure of
officers who are all already very highly paid. But, if Honourable
Members desire to know the real state of the administration, I would
onlv request them to please go to a distance of just 18 miles from Delhi
and pay a visit to Tughlakabad. They will then see how the Government
are utilising thie rural uplift grant.* If may be all right for some Gov-
ernment Members to pay a flying visit to Rohtak and get themselves
photographed with a cow on one side and a farmer with a plough in kis
hand on the other side and get the photograph printed in the Illustrated
Weekly in order to show to the public outside the deep interest these
Members of Government are taking in rural reconstruction affairs. 8ir, 1
submit that this yrant of one crore is utilised more for staging the tamasha
of rural reconstruction than for the real good of the people, and »il this
is done to show to the world at large that Government are really interested
in the village uplift movement. But what is it that is actually being
done? 1 have a book with me called ““A ‘Peep into the Rural Area of
Delhi Province”, and a perusal of it will show what is being done by the
administration. In the time of Muhammad of Ghazni, who was consi-
dered to be a very cruel monarch, and about whom there are so innny
stories told, it is stated, there was a woman who lived very far from the
capital and who could not get justice from the monarch. 8o she told
the monarch: *If you cannot do justice to me because I Happen to live
far away from your seat, what is the use of taking upon yourself the
adminictration ?°° And the monarch was very much impressed by this.
Now, as I was saying, if you read this book called ‘‘A Peep into  the
Rural Avea of Delhi Province’’, you will see what amount of poverty exists
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in the villages which are only about 13 or 14 miles from Delhi. WLkat is
the condition there? TPoor people are dying on account of scarcity pof
water and food. And yet what is the Government doing there? This is
what is stated in this book:

*Wells sunk on private lands by private enterprise irrigate vast areas of -agricu}-
tural lands. All such wells are tm\'edl varying from Rs. 2 to Rs, 40 per year. This
taxation is perhaps unparalleled ir the history of revenue taxation in the world.” ’

Now, if there is no canal water in these villages, there can be no irri-
gation, and so, if a private person sinks a well in his own land for frrigating
his own lands, at once a tax is imposed on him varving from Rs. 2 to
Rs. 40 per year! You cannot irrigate your land, you cannot sink a well
in your own land, with the result that these people get no water for drink-
ing purposes, nor for irrigation purposes, and, therefore, smeil wonder
thet the poor people are living a miserable existence in these villages. 1T
request Honourable Members to please pay a visit to- some of these
villnges which are not far from Delhi and see things for themselves.
Aguin, it is stated here:

A Genda Nala passes through Masjid Moth Zamaruddpur. Rajpur Khurd, etc.,
Anq is a positive torment to a number of other surrounding villages in consequence of
which death rate specially among children is abnormally high and the hirth rate low.

We were told that no birth has been recorded in village Zamaruddpur during the last
three years.' :

That means that no children were born during the last three xcars,
and if they were born at all, they died at once. And vet, vou find it here
is provirion made for medical relief! My point is this, that rvral uplift
mcvement or the rural reconstruction scheme, whatever you may call it,
is a tamasha that is being staged, while actually nothing is being done.
This one crore which has been set apart for the uplift movemen: will co
fnto the pockets of the middlemen. You may go to anv village and ask
the people if the Government have dene anything at all for them after
this one crore was sanctioned, and you will surely get a categorical reply
‘“No'’. This one crore will go to the zaildars and sufaidposhes, and nct
tn anmeliorate the condition of the people. The spiriti of service, as T said
at the beginning, is not there. How can the officials be expected to
interest themselves in the uplift movement when they themselves need
lifting up? How can you expect a man getting Rs. 6,000 or Rs. 7,000 a
month in India to do uplift work? And can it be believed that en
Honourable Member of Government who wants to take 40 maunds f ice
with him while going from Delhi to Bombay would be sble to Ao any
good for the masses of India who live mostly in villages? Orce,
Mahatma Gandhi was told by friends: ‘‘Mahatmaji, your life is very
veluable, your life should be preserved, and, thercfore, it is not in yomr
interest, but in the interest of vour life and in the interest of the
ocuniry, that you should travel second class, so that you may live
longer.”' But what did he say? He said that he stood for a wnrinciple,
and the very day efforts are made to save him at the sacrifice of his.
principle, he would become useless. But can such a thing be expacted.
of Mombers of Government drawing Rs. 6,000 or Ra. 7,000 a month,
Members who treat this House with contempt who, having been reject »d
_in their own province, dance here like peacocks and call the ¢lected
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representatives of the people as unknown muffasil lawyers? I say, Sir,
these highly paid Government Members, drawing Rs. 6,000 or Rs. 7,000
a mcnth, cen never think of the masses; they can only think in terms of
exploitation, and so long as the spirit of exploitation, the spirit of domina-
tion is there, no appreciable good can be done to the people Sir, we
sre not only losing money here, but even the great traditions »f knglish-
men hke Hailey and Muddiman, as was pointed out by Sir Cowasji
Jehagnir the other day, are not observed by the Government Benches.
Of course, Hailey and Muddiman were hard upon India, but they were
courteous enough to non-official Members; but, here, we not only lose
money, but get discourtesy and we are treated with contempt: everybody
is found guilty on this side, everybody is told that he is making fulse
allegations, he is making untrue statements, Government are engnging
an ermy of informers and are blaming us for disclosing officinl sccrets.
Sir, the Finance Member may get showers of congratulations from that
sidc of the House, but he cannot get anything but condemnalion from
this side of the House. (‘‘Hear, hear’’, from the Opposition Benches.)
Sir, this budget needs the strongest condemnation, I mazan the policy
underlying this budget must be deprecated in the strongest terns. This
budget discloses nothing but a spirit of exploitation and dorainaticn. By
this budget the Government of India are not only robbing the people of
India. but they advance arguments in favour of their actions. That s
their great sin. Tf the Government say: ‘‘We are conquerors, we hava
conquered India, we want to take away so much money’’, well and gocd,
they can very well say that, but they go further and say: **We rob Iudia
in the interest of India, we give you one crore for the benafit of Indian
messes’’, whereas this one crore does not touch the masses st all. There
iz clearly a manipulation of figures. Thcre are new provinces nsking for
subventions, some people asking for removal of surchargas, and so on.
This is all useless talk. Last time, even the FEuropean Members, the
whole House appealed to the Finance Member that the postal rates should
be reduced. But it is a sealed book. This is all & tamasha; a tamasha is
being staged here. Nothing is going to be reduced, and it is ail irrelevant
and useless talk. Therefore, I submit that this budget does not require
any consideration at all.

Mzajor Nawab Ahmad Nawaz Khan (Nominated Non-Official): BSir, I
warmly congratulate the Honourable the Finance Member for giving us
a surplus budget for the introduction of the new reforms. The finuneial
position of India is very much better. If we calmly and honestly,
without any bias or prejudice, look into this question, we will find that
the Honourable Sir James Grigg is a great friend of India. (Interrup-
tion.) He has maintained the credit of India by giving us a surplus
budget, and there is an Indian proverb which says,—it is not made by
any foreigner—

| “LakM jai par sakh na jai."

This means that credit is more valuable than millions of rupees,
When the credit is lost, you cannot get money. It is impossible for
any Finance Member or even a Committee of Finance Members to pro-
vide money for all the wants of all the provinees or aceording to the
wicher or suggestions or eriticisms of each and every individual Member
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of this House. It is an impossible task for any one. If we honestly
reslisc the responsibility of the Finance Member's position, and the
difficult situation in which he is, we should see that all the most import-
ant things, which are required to run the Government, are provided
with. In the present case, for India, the three chief things to provide for
are, firsf, money for the coming reforms and subventions for the pro-
vinces. The second is the safety of India, that is, that money be pro-
vided for the military, and the third is that money be provided for the
good of the agriculturist. All these things have been provided well.

An Bonourable Member: For the loyalists!

Major Nawab Ahmad Nawaz Khan: Yes, if there is a complaint, it
is this that Government provide more for the disloyuls than for the loyalists !
The Government are 8o kind that they cater more to the Opposition than
to the supporters. (Laughter.) If there had been an Indian Govern-
ment, herc today, no Member of the Opposition would have ventured to
criticise it. If they rend the history of India, what was the case of
the subjects and their representation at the time of the Mughal Rulers?

An Honourable Member: You are decrying even the Mughal Rulers?

Mzajor Nawab Ahmad Nawaz Khan: What was the case in the time
of the Government of Indian Rajas and Maharajas when there was no
British (overnment? . . . . (Interruption.)

Mr. Depuly President (Mr. Akhil Chandra Datta): Let the Honour-
able Member gq on without interruption.

An Honourable Member: The Honourable Member unnecessarily
brivgs in Rajns and Maharnjas! .
I

Major Nawab Ahmad Nawaz Khan: If we rcad the history of India,
we will know that our poor people in India are a thousand times better
than thev have ever been in the time of either the Muslim Rulers or
Hinau Rajas or Sikh Rajns. The proverbs are well-known to all Honour-
able Members of this House regarding those rules. One is this, it is
well-known in the Punjnb : ‘‘Sikha Shahi"’ meaning ‘‘Will of the Govern-
ment officer is the law of the land’’. Sir, T may tell you that it was my
ancestor, Ahmad Shah Abdali Saddozai, who gave a disastrous and

decisive defeat to the Mahrattas in the battle of Panipat, near Delhi,
in 1761,

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member must confine himself to the budget.

Major Nawab Ahmad Nawazx Khan: We must be thankful to any
Government or nnv man who does good to us, and we should not have
the hubit of criticising always and always. Sir, I am not going to say
anything more about these interruptions which Honourable Members make.
One thing, which T wish to draw the attention of the House to, is
the military expenditure. During the past years we have spent very
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much less than what is really wanted for the efficiency of the army. On
account of the depression, it was quite right that the military expendi-
ture was curtailed, but it could not be for all times. The Indian Army
is mot up to that standard which is necessary if we indulge in some inter-
naticnal wars, where it should be quite ready to take part, and take
part successfully in any encounter.

. An Honourable Member: Why should it take part?

Major Nawab Ahmad Nawaz Khan: Sir, there has been some objec-
tion about Quetta expenditure. All those who know Quetta would realice
that the rebuilding of Quetta, from the military point of view, from the
commercial point of view and from the point of view of the interests of
Baluchistan and the surrounding places, is very necessary. No doubt,
those Honourable Members, who live far away from Quetta, cannot realise
the advantages or disadvantages as local people or the people round
about Quetta can. They may criticise such  expenditure, but
if they come to know the real -situation, they will not con-
tinue to do so. My Honourable friend, Mr. Sham Lal, said
somcthing and criticised the Government. FEvery one agrees that Gov-
ernment should do morc for the peasants, but the Central Government
cannot make uniform rules for all the provinces, because the circum-
stances differ in different provinces.. I think that it is quite right and
proper for the Central Government to leave the matter entirely to the
choice of the Local Government to do a8 they think proper to help the
agriculturist. Some Honourable Members think that the Government of
India are not really helping the agriculturist, and that they only want
to show to the world that they are doing something. It is not correct,
surely, nor can it be expected that in a few years the poverty of the
villagers, which has been there since several centuries, can possibly be
removed. If you spend 20 crores of rupees, every year, for the uplift of
these agriculturists and for removing their difficulties, even then it will
tnke 50 years. To blame the Government is not right. What the pre-
vious Hindu and Muslim Governments could not do in 15 centuries or
more, can the present Government 'do in a few years? This poverty
has been in existence for thousands of years, from the days of Ramna-
yana and Mahabharata in India. It is only in the hand of God Al-
mighty to make every poor man a rich man, and I believe this (Govern-
ment and every Provincial Government are doing their utmost according
to the funds that are available. 8ir, on the question of kirpan, may
1 say & few words with your permission ?

Mr. Deputy President (Mr. Akhil Chandra Datta): The Chair cannot
give its ruling until it knows what the Honourable Member is going to
8ay.

Major Nawab Ahmad Nawaz Khan: SBardar Mangal Singh blamed the
Governmnent to interfere in religion without any rhyme or reason. I only
wish to say that it i8 on account of stopping the crimes only that Gov-
emment are putting some kinds of restrictions on the use of swords by
the Mussalmans and the use of kirpans by the Sikhs in the North-West
Frontier and Punjab Provinces. It is as much the religious right of the
Mussalman to oerry sword as it is for the Sikh to carry a kirpan.
With these few words, I welcome the budget.
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Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Mubammadan Rural): Sir, I risc to make a few observations on the-
budget which seem to me to be appropriate to this occasion. I must
confess that,so far as the main features of the budget or the larger
questions of policy are concerned, I have no intention of tackling them
within the 20 minutes limit which has been rigidly fixed by the Chair
for every speaker. S8ir, the Honourable the Finance Member has made
a remarkable innovation this year. = He has separated what may be
called the narrative part of the budget from its operative part, and, at
the first instance, he circulated only the part relating to the examina-
tion of the financial position. Well, to some extent, it will be a matter
of relief to his subordinates as there will be fewer occasions for suspi-
cion against them, but really I do not know the length to which the
Government. of India are going to take precautions in these  matters.
Distrust is just the forerunner of decay. That is what happened in the
time of Auyrangzeb. He suspected his father, his son and his brothers.
He suspected his very shadow. . . .

The Honourable Sir Nripendra Birear: Just as you are suspecting us?

Pandit Govind Ballabh Pant: We are not the Government. We dis-
trust those who are against us, and those of our countrymen who are
part and parcel of the alien machine exploiting this land. If those in
power lose confidence in their agents, with whose help alone they can
function, it indicates « state of demoralisation and deterioration which
must result in the disruption of the institution they represent. So the
Mughal Empire came to an end after Aurangzeb. So, I hope that this is
the forerunner and precursor of the end of the present system of Gov-
“ernment in this country. I hope, Sir, that the Honourable the Com-
merce Member will take a leaf from the speech of the Honourable the
Finance Member. The Honoursble the Finance Member has dealt with
the muatter in a genuinely business-like fashion.  No fulsome eulogies
were wasted on his subordinates. I hope the Commerce Member will
not consider it necessary to devote a paragraph at the end of his speech
every year to express the gratitude he and his predecessors felt for Sir
Guthrie Russecll and others under him in the Railway Department. I am
glad that the Honourable the Finamce Member has scored out that part
of the conventional appreciation of his subordinates which should have
no place in a budget speech. There were times when men like Sir Guy
Fleetwood Wilson, Sir Malcolm Hailey and perhaps Sir Edward Baker
used to put in a clause or a paragraph at the end, but I am glad that
has become obsolete now, and the futile formality has been abandoned.
For that I ‘congratulate the Honourable the Finance Member. He has
taken to the other way of doing things and he administers warnings to
his subordinates on the floor of this House, and that is a better way of
dealing with the matter, for, J believe, Government servants require all
the restraint which can be imposed upon them by their superior officers.

Sir, the moment the Honourable the Finance Member was on his
legs ho reminded us of Cassandra and Cassandra-like prophets, and, for
the time being, we felt that we were face to face with a é’nssandm. That
ia ' how he started his speech, it was an apt illustration of the Bacchans-
lian abandon which the Honoursble the- Finance Member has introdueed



THE GENERAlL. BUDGET—QENERAL DISCURSION, 1088

into this House. To make a mistake himself, to be guilty of miscalcu-
lation, in spite of sll warnings, and then to teke us to task for his mis-
takes—that is the sudacity of which the Honoursble the Finance Mem-
ber alone is copable and his Bacchanalian abandon was witnessed in this
.House in an extreme form when the Honourable the Finance Member
made that statement.
He will pardon me, 8ir, for the conceit of which possibly I may be
accused when I make n reference to what he said sbout me this time last
year. I quote his words:

“He said''—'he’ meaning myself—"'that we had unmder-estimated the revenue #0
o to degrive the {ax-payer of his juat dues.”

[At this stage, Mr. President (the Honourable 8ir Abdur Rahim) re-
sumed the Chair.]
‘‘and for this purpose’’,

and 80 on. Then, further on, he said:

“‘to the hest of my belief the eslimales as presented to the House are fair and
just. Pandit Govind Ballabh Pant spoke of the encouraging factora that are visible
in India. It is quite true there are encouraging [actors. There are encouraging
factors in the world at large”

and so on.

Then, he gave his reasons us to why he did not ugree with me. But,
any way, to hold us responsible for hig spurning our view of things, for
his going against us, and for his mis-calculating the revenue, in spite of
the warning that we gave in an unambiguous manner is a queer way of
chastising us for his own folly, if not for his calculated, determined sup-
pression of revenue. (Hear, hear.) 8ir, I would have no such quarrel
with the Honourable the Finunce Member if he had#frankly said that it
is on rare occasions the privilege of the Finunce Minister to keep some-
thing up his sleeve—and I may tell him that is what one of his predeces-
pors, Sir Guy Fleetwood Wilson, did on a similar oceasion. Now, if the
Honourable the Finance Member had made a eandid statement like that—
and we have witnessed his eandour on the floor of this House more than
once—the criticism would have taken a different line. Then the quarrel
would be ahout his doing something which is wrong deliberately. But it
is neither fair nor courageous to persist in a wrong course and then to blame
those who had uttered the note of warning forthwith for their Cassandra-
like prophecies! (Hear, hear.) 8ir, there were other reasong whyv the
Honourable the Finance Member should have seen the signs. T think he
knows it as well as anybody that the volume, rather the value of imports
between the 1st April, 1984, and the 31st January, 1985, was about 109}
crores, as against 95 crores for the previous ten months of the financial year
1988-34, and the amount of import duties that had been collected during
those ten months was about three crores more than for the corresponding
period of the previous vear. The figures are hefore me, and I would like
the Honourable the Finance Member to refer to page two of the last
““Trade Review'' for the month of January 1988, Thus, he knew at that
time, that the imports had increased by more than 17 per cent. He also
knmew that the import duties that had been collected had already exceeded
the collections for the previous year by three crores, and, still, he framed
estimates which have todoy been excceded to the extent of more than
four crores (Hear, hear), that is, Sir, if we take both yeare, and to the
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extent of about two crores if we tauke that year alonel 8ir, there are.
two years with which we are concerned—1934-85 and 1935-86. 1t is
strange that he should have made a blunder even about the year 1934-85,
which had already been completed and which was to close within a few
weeks of the time when the budget was presented, with all necessary data
before him about which there could be no doubt. Sir, if the Honourable
the Finance Member did not deliberately do what he did, then I am really
perplexed—I would not say that he is & knave and I would shrink from’
saying that he was a fool, because he is, perhaps, neither. He is one of
those men whom Mr. Gokhale once described. Mr. Gokhale once said
that Lord Curzon had come to India with a definite intention, he had-
& definite policy, he had a definitec object. That is what I can say, Sir,
about the Honourable the Finance Member. But, beyond that, he is
neither a fool, nor a knave. He is quite a shrewd gentleman, and he
knows his mind well; only, he does not know the motives and' intentions
of others, and he is often inclined to take the worst view of others. But,
8ir, leaving it at that, I should like to invite the attention of the Honour-
able the Finance Member to two other aspects of the accounts that are
before us. He knows, I think better than anyone of us here, that his
control over expenditure today, even as the officer in charge of the Finance
Department, is not as complete as it ought to be. He knows much better
than I do perhaps that, from year to year, allotments have remained in
part unappropriated. There has been over-budgeting in a number of
Departments. He also knows that from year to year a number of supple-
mentary demands have been made and approved by this House which havé
not been utilised at all. I would ask him whether, in these circumstances,
it is not necessary to overhaul the machinery which regulates the expendi-
ture. (Hear, hear.) I wonder if it is not possible to introduce a system of
pre-audit accounting. There are difficulties [ know for that system to
be operated in such a vast country as India, but, still, T feel that, with
reference to certain Departments, it is possible, and at all events certain
methods can be devised by virtue of which expenditure can be regulated
and controlled.

Then, the Honourable the Finance Member has, I believe, full know-
ledge of the fact that on the 31st March large sums of money are drawn,
recklessly, irrespectively of whether they are genuinely required, under
some pretext or other, simply because the financial year is closing and
the grunts may lapse. T wonder whether he cannot think of something
like a Public Works Department reserve fund to which those sums could
be transferred for the time being, instead of being precipitately misused,
simply because the year is about to close. Sir, these are minor points
and T am not going to deal with them at any length, but I believe, Sir,
that economy is the soul of finance, and the Government should keep a
vigilunt eve on the progress of expenditure. Even this year, I find, Sir,
that the net military expenditure budgeted for the current year is about
2} crores more than the net expenditure actually incurred in the accounts
year 1984-35. The Honourable the Finance Member, I think, Sir, feels a
shock. 1If he will examine the accounts, T think he will agree with me;
80 T do not take more time over it. The method I have adopted is this.
I can tell him that where a transfer has been made out of sums provided
for military expenditure to a military reserve fund, T have deducted that
from the allotment; where the reserve fund has been drawn upon, I have
added that to the allotment for the year: with the result that in this
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particular budget vear there will be an expenditure of more than 2§ crores
above the actual expenditure under military accounts in the year 1984-35:

1936-37 : 45,45,00,000 1934-35 : 44,34,26,C00

+82,40,000 —38,92,924

46,27,40,000 43,66,33,076
Defence—2,62,08,924

That, I repat, is a very disquieting state of affairs, and I would ask
the Finance Member whether it is not time for him to consider some
method of what might be succinetly called Efficiency Audit which was, I
believe, recommended strongly by Speaker Lowther, and also by Henry
Gibson under which certain officers are appointed in order to audit, not the
pupers formally, but actual working from time to time to see if the taxpayer
is getting full value for his money.

Bir, I see that there has been u lot of talk here about the surplus.
What is a surplus after all? A surplus is always an unexpected thing.
A surplus is something which results because of miscalculation. Tt is
an additional burden inadvertently and unwittingly imposed on the tax-
payer and which would not have been imposed had the Finance Depart-
‘ment or those in charge of the finances been able to form a correct estimate
of the situation. In the circumstances, a surplus is an additional tax
imposed foolishly on the people. It is still more oppressive, cspecially in
the midst of depression, than it would be in other circumstances. It is
an intolerable burden at a time when prices have fallen down by about 50
per cent. In these circumstances, no Finance Member could congratulate
himself on having a surplus budget. In fact, in our country, unfortunately,
there has been a strange cycle. There have been surpluses or deficits
according to the luck or ill-luck of Finance Members. Sir Malcolm Hailey
had a time of deficits, Sir Basil Blackett had a time of surpluses; Sir
George Schuster had a time of deficits again, and now Sir James Grigg
18 having these surpluses. T want the Honourable the Finance Member to
guard against this, and I would like to tell him that at least in one respect
he has gone against the constitution and promises of his predecessor. We
all know, Sir, that the Honourable the Finance Member hus no tender
regard for the opinions of others. He spoke, well, in the strain ho usually
does, about his predecessor in August, 1934, a few weeks after his arrival
here. What he said then, I think he can recall himself to his mind.
T need not say more about his opinions ahout other experts who had been
brought over here or about the policies followed by other Finance Members.
Here was, however, a definite promise given by Sir Malcolm Hailey on
behalf of the Government, and this policy was approved by means of a
Resolution adopted by this House, that no allotment shall be made out
of lump sum grants unless they were sanctioned by the Finance Com-
mittee. It was sald in very clear, unambiguous and distinct words. In the
course of his speech on that occasion, Sir Malcolm Hailey observed as
follows:

“The fact is, Sir, that we want, if we can, to utilise for our own advantege the
brains of those Members of the Assembly who have had knowledge of finances or
administration.’’

T do not know if the present Finance Member credits the Members of
this Assembly or any one herc with any brain.

Then, Sir Malcolm Hailey goes on:

“There would of course be no pbjeetiou to submitting to it—indeed we have
already done so—all questions regarding allotments out of lump grants, and I should
further have no objection to extending the definition of its functions to include the
suggesting of retrenchment and economy in expenditure.”
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In fact, a Resolution was passed by this. Assembly which laid down:

“The functions of the Committee will be (a) to scruiinise all proposals for new
votable expenditure in all Departments of the Government of India, (b) to sanction
allotments out of lump sum grants (c) to suggest retrenchments and economy in
expenditure and (d) generally to assist the Finance Department of the Government
of India by advising on such cases as may be referred to it by that Department.”

Sir, the Honourable the Finance Member or the Government had no
authority whatsoever to make grants out of this rural development fund
without the sanction of the Finance Committee. (Hear, hear.) In so far
us he has done 8o, he has gone against the policy that was accepted by
the Government and that was approved by the House and that forms part
of the records of the Assembly. His grants were unconstitutional, if not
illegal. I hope he will take great ‘care hereafter to treat the Fimance
Committee—which he is anxious to abolish, I believe—with greater respect,
I do not say with greater indulgence, as, so long us I am there, I do not
want auy concession, I will, however, insist on and safeguard its rights
and privileges. The Honoursble the Finance Member has not shown any
respect for the decisions "of the Finance Committee. 1 may inform this
House that except on two occasions and with respect to two grants which
& majority of that Committee could not upprove, the Committee has in-
variably accepted, to my regret on various occuasions, ull the proposals
that were placed before it by the Government. But even with reference
to these two, the Honourable the IFinance Member told us then 4nd
there that they would all the same be taken to the Assembly for its
approval. It is a matter of deep regret to me that any Committee of this
House should be so slighted—1 am not speaking personally about myself,
I am not speaking about the representatives of this particular Party in
that Committee, but 1 speak about the dignity of this House, 1 ask
Honourable Members whether it is fair that, where a Committee has
been formed by them, by means of election with the vote of every single
Member of this House and with the additional safeguard of the single
transferrable vote, that the decisions of such a Committee, which seldomn
rejected the proposals of the Government, should be disregarded and thrown
overboard. The Honourable the Finance Member tells us that it is only
an Advisory Committee. Well, all Cabinets in the world are advisory
bodies. All the Ministers in the House of Commons hold the position of
no more than advisers to the King, and here the Honourable Members
on the Treasury Benches are perhaps no better than constitutional advisers
to the Governor General. If the decisions of those advisory bodies like
the Cabinets or like the Ministers were upset all the world over, because
they are advisory bodies, then econstitutional Government would lose all
its force and its significance and meaning. 8o far as I am concerned, I
have dealt with the budget only in an administrative spirit today. But
I feel that the whole systein is so rotten, the whole thing is so intolerably
wicked, that unless it is thrown into the hotchpotch, there is no hope for
this country. (Applause.)

The Honourable 8ir James Grigg: Sir, this 18 an extraordinarily diffi-
cult debate to wind up, and, if my Honourable friend, who hag just
spoken, will forgive me, I wish to express a certain amount of disappoint-
ment with his speech, not for the reason he thinks, but because I expect-
ed something much more warlike than that, something much more defi-
nite to' bite me. As it is, there were some very- admirable remarks oa
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financial control with which 1 almost entirely agree, a certain number of
pleasantries saved up for a whole year and then u final sweeping con-
demnation at the end, but only in one sentence.

All the rest of the debate has been on the same plane, and it really
is a matter of great regret to me that Honourable Members, who have
spoken, have not thrown up more on which 1 could work up indignation.
(Laughter.)

Mr. 8. Satyamurti: The Honourable Member wants very little pro-
vocation!

The Honourable Sir James @rigg: Most of the criticisms which have

4 been made, of course, relate to matters which have nothing
FM. whatever to do with the budget; and, in so far as they do
relate to the budget, they have been mostly mutually destructive. Let

me give you a few examples. ....
Mr 8. Satyamurti: Oh! Divide and rule!

. The Honourable Sir James @rigg: ''This is not s surplus budget. Ths

surplus is quite chimerical; the surplus is all moonshine. On the other
hand, the revenue has been grossly under-estimated; the Finunce Member
is repeating the miscalculations which he hus already mnade twice.’’ In-
cidentally, the first miscalculation was not mine, but that of my prede-
cessor—but that is quite in keeping with the ordinary controversinl methods
here. Then, also, we have—'‘the defence expenditure is  disgracefully
high; it is intolerable’’; on the other hand, two Honourable Members
think that in this disturbed world it behoves India to be well prepared for
anything that may happen in the railitury sphere. Then, again, ‘‘the
income-tax surcharges must be altogether removed’’; the Honourable
Baronet from Bombay, I think, took that line. On the other hand, Mr.
Akhil Chandra Datta protested strongly against this reactionary proposal
of removing even one-half of the surcharge and referred to it as the rich
man’s budget. Well, I might have left the comments of individual Mem-
bers to cancel themselves out, and then I could have taken refuge in a
silence somewhat unusual to me. (Laughter.) However, if T had done
that, T daresay, the Opposition, with its usual facility for having it both
ways, would have complained bitterly. '

Mr. 8. Satyamurti: Well, vou can stop now: we will go home.
(Laughter.)

The Honourable Sir James Grigg: If I say anything, it is wrong; and
it T did not, it would be wrong too. Was there ever such an unfortunate
person as I am? However, as I cannot please everybody, I must be
content to please myrelf (Laughter), and, pursuing my usual réle, make
such answer for myself as I can with my customary moderation.
(Laughter.) !

I have already expressed my grave disappointment with Pandit Govind
Ballabh Pant’s speech, but nerhaps I can take up some of the points
that he mentioned. As regards financial control, I certainly have a great
deal of sympathy with his ecntentions on that. It is a matter to which
unremitting attention ought to be given, ns his Honourable friend on his
left gives a good deal of attention to it in the Public Aceounts Committee.
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And if I may say so without any risk of being thought to patronise, I
think he has done very good service in calling attention to certain matters
in thut committec which the Pandit himself calls attention to mow pub-
licly. And it is a question to which those responsible for financial control
ought to give unremitting attention; and that has been done to the extent
that an exhortation to departmenis has been compiled and circulated.
I think T am bound to say that, in one or two respects, the operation of
the exhortation in the first vear was not fully effective. But, 1 can
assure Honourable Members that T will and the Finance Department will
give absolutely unremitting attention to that and we hope that, as years
go on, conditions will show some improvement. But, all the same, it is
not any good being too stern about that sort of thing in times when price-
levels and conditions are changing very rapidly. Therefore, if he will on

‘his part promise to regard any shortcomings on our part with rather more

tolerance than he showed in his speech today, I can promise him that, as
far as it is within.our power, there will be improvement.

There were two points raised by the Honourable Pandit on which 1
could not understand his figures. And though 1 will look into them
more carefully when 1 -ee his speech in print, I do not think he is right
about them. First of all, he said that the army expenditure for 1934-85,
comparing like with like, is 3] crores less than is expected in the year
which is about to start, 1936-37.

Pandit Govind Ballabh Pant: The net expenditure.

The Honourable Sir James @rigg: Yes, the net expenditure. 1 have
applied his methods of calculation and I have arrived at a figure of 1}
crores instead of 3} crores.

Pandit Govind Ballabh Pant: Sir, as it is a matter of personal expla-
nation, T should like to explain it to the Finance Member. Plense take
the budget cstimatces of expenditure on the Defence Services and look at
page 2. You will find there the accounts of 1984.835. The net expendi-
ture is 35 crores and 47 lakhs, Iffective, and eight crores and 18 lakhs,
Non_Effective. From the aggregate of 44,84 lakhs. 68 lakhs is taken
awav to the Defence Reserve Fund. If you add the first two or deduct
68 from the last, yon get a figure of 48 crores and 66 lakhs. Now. take
the last one and add up 88 erores and 26 lakhs and 8 crores or add 82
Inkhs and 40 thousand to 45,45: vou find 46 crores and 27 lakhs. This
difference is what T mentioned.

The Honourable Sir James Grigg: Even on the Honourable Member’s
showing, certainly 68 lakhs awav from 44 crores is only something just
under 44 crores. But, anyhow, it is not 8} crores difference. However,
as I say, T will examine the Honourable Member's figures when I see
them in print.

Pandit Govind Ballabh Pant: We have examined them now; admit
that they are correct.

‘7he Honourable Sir James Grigg: Tn any case, taking 68 lakhs from
44 crores docs not produce 12 crores. -
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The other point raised is that 1 ought to have known. that, on the
figures of imports for the first nine months of the year 1984-85, there
would be a great excess in customs revenue and that I ought to have
estimated accordingly. As » matier of fact, in our revised estimates,
we provided for an increase of four crores for the whole year; that is not
very unreasonable. And, as I pointed out in the budget speech, there
was quite undoubtedly & spurt in a great many directions in the last two
or three months of the year, some of the main directions being those I
have mentioned in that speech,—raw cotton, machinery, jute, and so on.

Perhaps I can now, before 1 come to the main point of my reply, deal
with some of the minor points which have been raised by the other speak-
ers during the course of this debate. Mr. Basanta Kumar Das said that
the whole of the rural development grant was being spent on propaganda.
Even if he reckons the two lots of 20 lakhs which are to be spent on
broadcasting, that only comes to 40 lakhs out of 8} crores; and as far as
the actual expenditure on wireless and receiving sets out of the 107} lakhs
given to provinces last year, the total expenditure is 14 lakhs. As regards
the two broadcasting items, my Honourable colleague, the Member for
Industries and Labour, pointed out quite clearly that there have been
explicit pledges that this broadcasting service is not to be used for propa-
ganda. And to give what seems to me to be conclusive proof, may I say
that I have listened on various occasions to the news service coming from
the Delhi broadcasting station and on practically every occasion I thought
it was very unfair to Government. (Laughter.) And I have not the
slightest doubt that Honourable Members opposite think it unfair to them.
So, between the two of us, 1 dare say, it works evenly and pursues its
role of impartiality pretty successfully.

Mr. Bhulabhai J. Desal (Bombay Northern Division: Non-Muham.
madan Rural): Everything cancels out in your budget. (Laughter.)

The Honourable Sir James Grigg: Anyhow, as I said, out of the
grants in the Rural Development Fund last year, which the Honourable
Member from Assam said had been practically entirely spent on pro-
paganda, the truth is that only Rs. 1} lakhs out of Rs. 1074 lakhs have
been so spent. There was a certain misunderstanding on the part of
some of the Bengal Members about the expenditure in Midnapore. I
shall refer them to this paragraph from the Memorandum which was
circulated in September last:

A transmitter will be used for broadcasting the amusement programme from the
Calcutta Broadcasting Btation and also to broadcast from Midnapore in the local
dialect, to give instruction and propaganda talks of the kind required by the people
of the district and in the form likely to appeal to them.’

I cannot help feeling that they are reading more into the use of
the word ‘‘propaganda’’ there than can possibly be found in it. Pro-
paganda obviously does nmot mean what they suspect it to mean; I think
they are being unduly suspicious. Propaganda is not necessarily
Government dope. (Laughter.) There are other kinds of propaganda
such as propaganda which is merely information that you want to dis-
geminate, and it may be information and almost invsriably is informa-
tion which is useful.

Mr. 8. Satyamurti: With a eertasin aim.
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The Honoursble Sir James Grigg: 1 do not know what goes on from
Midnapore, but I think it is quite conceiveble that on certain occasions
1t would broadeast.........

The Honourable Sir Nripendra Siroar: Propaganda for malaria.

The Honourable Sir James Grigg: I think it is quite conceivable,—
I do not know in the least,—that on occasions the Midnapore station
might want to broadcast anti-terrorist information. If Honourable
Members say that is undesirable propaganda, let us know where we
are.

Mr. 8. Satyamurti: It is.

Mr, T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum
North Arcot: Non-Mubammadan Rural): Would you enquire what it
is?

The Homourable Sir. James Grigg: We come now to the question of
the postcard, which I propose to deal with only in a preliminary way.
I do not propose to deal with it at any length as an amendment on the
Finance Bill will doubtless be moved, and then my Honourable colleague
on my left will deal with the matter in a full dress debate.

Mr. 8. Satyamurti: Will you accept it?

The Honourable Sir James Grigg: As I said, I propose to deal with
it in a preliminary manner. All that I would say at the moment is that
it would cost half a crore of rupees, and that is not available in the
general budget except on the imaginative basis invented by the Honour.-
able Member from Bombay, namely, that I had deliberately under-
estimated my revenue, which I deny. And, certainly, whether it is
available in the general budget or not, it is not available in the Posts
and Telegraphs budget. The surplus after paying the concession which
I have already announced is Rs. 2 lakhs. Out of Rs. 2 lakhs, you can-
not find half a crore, and personally I think that the Posts and Telegraphs
budget this year is framed rather on optimistic lines. Anyhow, it is a
cardinal rule—and certainly with the spectre of the railways in front of us
it ought to be kept as a cardinal rule—that the Central budget in no
circumstances must be allowed to subsidise the commercial depart-

ments.

Certain other Members have commented rather acidly on the dis-
crepancy between a deficit railway budget and a surplus Central budget.
But it is not as strange as all that. It is quite conceivable that one
particular activity of Government may not be prospering, whereas the
general activities are prospering. The railways are subject to all kinds of
competition from all sorts of other forms of transportation. It is very
acute in Indis, and, as far as I can make out, almost entirely unregulated,
and in some respects, the competition of other forms of transport with
railways is definitely unfair. That has been stated by Members of the
Government in the House over and over again. What is quite clear is
that unless the problem of co-ordination is solved by co-operation and
good will between the Centre and the provinces, the railways will never
pay and the provinces will never get any income-tax. (Interruptions.)
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_ Mr. President (The Honourable Sir Abdur Rehinr): The Chair would
agk Honourable Members not to go on interrupting.

The Honourable Sir James Grigg: As I said, none of the provinces will
get any share of the income-tax.

Mr. 8. Satyamurti: Is that final?

The Honourable Sir James Grigg: And, as the Honourable the Com-
merce Member pointed out in his speech, losing railways are not in the
least inconsistent with an improving activity over the economic sphere
generally, particularly as the railways themselves—although the position
is  still pretty gloomy—have been showing some improvement in the
last two years. Apart from that, and it is no good Honourable Members
opposite blinking the fact, there are certain effects arising from Govern.-
ment policies in India which do affect the railways adversely and which,
if I may say so, have never been taken into account in calculating the
cost of those policies. I think the Commerce Member gave an
illustration of the effect on the North Western Railway’s revenue of
sugar protection alone which has resulted in carrying the same amount
of goods or even more goods over very much shorter distances, and
has cost the North Western Railway Rs. 30 lakhs & year. Then, he gave
other examples of the effects of various barrage schemes. There, again,
I doubt very much if the losses to the railway were taken into account
in the original projects. The effect of the Sukkur Barrage in shortening
the lead over the transportation of crops is a cost to the North Western
Railway of Rs. 20 lakhs a year—nt least Rs. 20 lakhs a year. These
are facts you have got to take into account. It may be that the sugar
protection policy is resulting in a balunce of advantage on the whole. I
am very dubtful about that—but it is much more likely that the irriga-
tion policy is resulting in a net gain to the country. But the fact that
these policies do injure the railways has got to be taken into account,
and it is one of the explanations why the railway finances are less
prosperous than those of the general Central budget. Howeveg, as I
have raid before, if the railways are to remain or are to become a per-
manent weight on the Central budget, the situation will soon become
very different and both will be in distress together, and if that happens,
the provinces will have to look a very long time before they get any
income-tax. I think provinces ought to realise this and be prepared to
co-ordinate the various forms of transport much more than some of them
have been inclined to do in the past.

There are still one or two minor points that I would like to deal with.
One or two casual references were made to the ratio. On that my some-
what categorical statements in the past have incurred a certain amount
of comment from Members opposite, but there it is. That is still my
position. I personally am convinced that the maintenance of the present
ratio is, in present circumstances, very much in the interests of India,
and as far as T am concerned, that policy is going to remain. When you
are talking nbout a shilling rupee, please remember that in comparison
with the position at the time when it was fixed, when the rupee was
1s. 6d. gold, it is now sbout 104d. or 11d. gold, so that it has already been
devalued to a very considerable extent. Another thing that I would
point out to the House is that it iz almost certsin that on present pur-
chasing power parity theories, the rupee is not overvalued, but under-
valued: the proper ratio for the rupee, based on purchasing power
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parities at the present moment, is probably about 1s. 8d. But, any-
way, you can get figures to prove anything. (Opposition cries of ‘‘Hear,
hear.”’) In any case, I have at least got figures for my contention:
those who say that the rupee ought to be devalued to a shilling have got
no figures in support of their contention.

Then, the Honourable Member from Moradabad raised two questions
about which I would like to say a word. The first was as regards the
restoration of the education cuts associated with the name of Aligarh.
There are a variety of grants from the Central Government not amounting
to very much in all, which are still subject to the cut which was made
in 1981. 1 think the two classes are education grants and medical
grants. We are taking that question up and considering the question of
restoration, and I hope it will not be very long before we come to a
decision on them. The Honourable Member from Moradabad also exhorted
us not t» waste the money that is allocated for rural purposes. I have
every sympathy with him in that exhortation, and, in fact, that will be
the aim of the Government of India too. I do not believe—though some
of the Honourable Members opposite continually assert the contrary—
that the provinces have, in fact, wasted money or devoted it to unworthy
objects. But whether they believe it or not, Honourable Members will
go on saying so till the end of time. Aa I pointed out in the budget
speech, we have called for reports from the Local Governments. They
are due at any time now, and before any allocation is made from the
1084 lakhs now remaining over for distribution, the whole question of the
conditions on which these grante are made will be carefully considered,
and, I think, as T said in my budget speech, it is quite possible that the
Government of India will seek to restrict the grants to certain narrower
categories.

Now, I come to the Honourable Baronet from Bombay. His speech,
if I may say so without being thought to flatter him unduly, was perhaps the
most important we have had, because it discloses the main line of attack
which is going to be adoptcd against the budget as a whole. Let me
first clear out of the wimy his point about Quetts. He produced a some-
what abstruse argument to show that a provision of Rs. 8 crores for
sinking fund was quite adequate, and that it would, therefore, be perfectly
legitimate to borrow the whole of the Quetta Expenditure. 8o far as I
could understand i, his argument is as follows: of the 1,200 crores of
the Government of India debt, 300 crores relates to the railways, and
already that 800 crores is cared for by the annual contribution of 18}
crores to the railway depreciaticn fund. Let us, for the purposes of
argument, admit his contention that 18} crores is sufficient over a period
of years to make up the annual detriment of fixed and working capital
owing to depreciation of assets: or, in other words, that it suffices to
keep the block at its present valuation. On the other hand, it quite
clearly is insufficient to write off any amount by which the valuation of
the block is less than the capital debt, and it certainly is inadequatc to
write down the capital in respect of any diminishing earning capacity of
those assets. Moreover, I think his argument amounted to saying ‘that
no business concern ever makes any provision from revenue for writing
down share capital .. . . ’ “
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8ir Oowasji Jehangir: I did not say ‘‘never’’; only wheun they have
made fabulous profit.

The Honourable Sir James Grigg: . . . . very rarely makes provision
for writing down share capital. But. in the first place, the railway debt
does mot represent share capital at all. It is much more like debentpre
stock, and, though a commercial concern may not, except in the rarest
of circumstances, make provision for writing down share capital or return
capital to the shareholders, certainly any prudent business would make,
provision out of revenue for a sinking fund for the redemption of deben-
tures. I do not think there is any question about that whatever: there
cannot be any question about that. But, even apart from all that, it
is not the railways, it is the Government of India who are responsible
to the public for the 800 crores of railway capital, and it is the Govern-
ment of India who have got to care for the various loans when they
mature; and nothing can get away from the fact that the Government
of Indm have borrowed from the public 1,200 crores and that the capacity,
to convert the various elementg of this debt as thev mature on favourable
terms is the measure of the market’'s appraisement of the credit of the
Government of India and not any theoretical calculation of the material
life of an asset, which may not be earning its keep unyhow. In this
appraisement of the credit of the Government of Indm, there is no doubt,
that the provision of a sinking fund out of revenue is a material factor,
not onlv because it does provide an assurance that the debt will be
gradually and regularly reduced, but because it helps to ensure that the!
Government of India can bring to bear on the market at the time of any
particular maturity a considerable—if I may borrow a plirnse from one of
the Chancellors of the Exchequer T have known—a considerable masg of
manceuvre. I, therefore, maintain that, in spite of the Honournble
Baronet’s abstruse arguments, it is on the total of 1,200 crorer of debt
that the adequacy or otherwise of the sinking fund provision must be
assessed. But let us see what happens if We give himi his wrgument.”
Let us trke 800 crores out of the 1,200 crores for the time being, and
leave onlv 400 crores of debt. The sinking fund of three crores ir still
very mnch less than one per cent. on that debt, and, if it iz raided to.
the extent of 75 lakhs a venr for the purpoge of Quetta, it is little more’
than half per cent . . . . .

Sir Oowsasji Jehangir: Will tha Honourable Member kindly eipl..in"'
how he gets thix 75 lakhs figure? We do not understand it:

The Honourable Sir James @Qrigg: It is an average calculation of ﬂm
amount of the annual expenditure on the reconstruction of Quetta Ieurs

the interest on the instalments borrowed. i

K

gir Oowasji Jehangir: You will borrow at 8% per cent? -

The Honourable 8ir James Grigg: Call it 80 lakhs if vou like. = ;-' ;
Sir Oowasji Jehangil' No; it is 8% per cent. on seven crores! phodrs
sinking fund. How is it 78 lakhs ? : ,,-.__._.;

The Honourable Sir James Grigg: If you make vour cale ul»ﬁmn
that method, namely, sssuming that you borrow seven crores .quiri f,
and provide interest and sinking fund on it at 84 per cent, the zste jsp
much smaller, it would not be 75 Jakhs: it will be something kike-55, . ..; 44
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Sir Oowasjl Jehangir: It will be about 25 lakhs.
Mr. S. Satyamurti: It will not be 75 lakhs anyhow,

The Honourable Sir James Grigg: The method which I have adopted
is to assume that each instalment of construction money is borrowed as it
is paid, and that, therefore, interest alone is paid on it. On that assump-
tion, the saving to the budget is about 75 lakhs a year. If you want to
borrow the seven crores outright and pay interest and sinking fund on it,
the saving to the budget is much less than 75 lakhs. Anyhow, nothing
can alter the fact that three crores on 400 crores is well under one per
cent., and that 2} or 2} crores on 400 crores is very little more than half
per cent., and I do not see how anybody can contend that a sinking fund
of that magnitude is safe for India: in the present.circumstances of India,
it is dangerously inadequate. As a matter of fact, it seems to me that it
is no! necessary to argue this question at any very great length, for, in
spitz of the quotation that the Honourable Member produced from Sir
George Schuster, there is the fact that on the sinking fund plan, fixed by
Sir Basil Blackett, the provision would now have been about seven crores,
and that basis was fixed when the railways were making profits, and
when the possibility of the railways proving to have been over-capitalised
was never considered. I think it is extremely likely that if Sir Basil
Blackett had to fix the basis of a sinking fund provision now with the
present prospects of the railways, he would have considered that seven
crores was not adequate; he certainly would not have considered it exces-
sive. And, incidentally,—but let me first earnestly ask to be acquitted
of any suggestion of patronage—all this glib talk about borrowing does seem
t» e to illustrate one of the cardinal sins of Indian finances, both public
and private. Rash borrowing by provinces—including the Baronet’s pro-
vinee at times—and rash borrowing by individuals have not only landed
80 many provinces in financial difficulties, but have created a situation
whara individual indebtedness in India has been calculated to be of the
order of nine hundred or a thousand crores, with the result that nearly
every province has had to introduce legislation to condone the default of
debt payments to the creditors.

But this paying for the reconstruction of Quetta out of capital is not
the only respect in which the Honourable the Baronet seeks to reconstruct
the budget and bring it rather nearer to his heart’s desire. His desire is
to write up the estimates of revenue. I gather that one of the Honour-
able Members from Calcutta supports him in that desire. T see from a
communicstion I have received from the Federation of Indian Merchants’
Chambers that they also take the same line, and perhaps the House will
allow me to take the communication of the Federation as my text, because
it does make certain specific suggestions, and that wil] enable me to attach
rether more concreteness to the examination which I propose to make of
this kind of suggestion. The Federation says that revenue has been under-
estimated, especially in sugar and silver. 8o thev caloulated that a much
larger fund is available for reduction of taxation. They also add the non-
recurring 1,97 lakhs from the 1935-36 surplus and produce a much larger
tund still. Now, let us see what they want to do with it. First of all,
they want the six pies postcard: the cost of that would be 54 lakhs a vear.
They want the whole of the surcharges on income-tax and super-tex to
be removed at a cost of 1,88 lakhs & yesr; they want business lesses to
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be carried forward for income-tax purposes at a cost of a crors & year;
they want the super-tax to be made payable only at Rs. 50,000 instead
ot Ri. 80,000—that is a comparatively moderate item, because that will only
be 15 or 16 lakhs a vear. But the whole of it. when added up, comes
to something like 3,10 lakhs. Let us throw into it the Quetts raid, as I
may call it for purposes of brevity,—the Quetta raid of 75 lakhs and also
the non-recurring 1,97 lakhs a year, and see what happens in 1986-87 and
in the next two years. I must apologise to the Honourable the Baronet for
repeating my offence and looking forward and making estimates for the
future. Unfortunately, I cannot take quite such an easy line about it a8
he does. First, on my basis of estimating, that is to say, sssuming that
my present estimates of revenue are fairly accurate, in 1988-87, if you do
whut the Federation suggests, you will have used up the whole of your
revenue reserve and left yourself with a deficit of 40 lakhs uncovered by
anything; in 1937-38, there will be a deficit of about 4} crores; in 1988-89,
there will be a deficit of about 24 crores. Well, it will take a good desl of
under-estimating to eat those up. This question of under-estimating is of
the essence of the matter, and, of course, it is only right and proper, for 1
have a certain past in the matter, that I should deal with it somewhat
fully. The Honourable the Baronet from Bombay and the Honourable
Member from Calcutta, and I think the Honourable Pandit also said that
I had under-estimated. I think there were some interjections from one of
his colleagues, and from his own remarks I gathered that they regarded it
a8 a deliberate piece of malice, a forethought on my part from the very
moment I landed in India. But there is a good deal of opinion on the
other side. There are a good number of gloomy opinions expressed in this
debate, and perhaps I can quote some of them. If T summarise and don’t
do full justice to the arguments in the contentions of Honourable Members,
I will apologise in advance.

Sir Ghulam Hussain Hidayatallah said that the sinking fund provision
was too low,—I agree with him,—that revenue was declining, that there
were railway deficits, and that anyhow more money was wanted for Sind.

Mr. Akhil Chandra Datta said that there was really no surplus, it wse
quite chimerical to say that there was a surplus.

Then. 8ir Mubammad Yamin Khapn said that Government ought not
to rely on a continuance of the yield of the sugar import duty.

Then, Dr. Rajan, I think, took an extremely gloomy view and said that
the surplus was entirely imaginary. Mr. Mathuradas Vissanji said there
was certainly no recovery; there was certainly still depression, and certain-
ly the railways had always lost in the past, and, except for those years
of boom, when they made a little profit, they will lose in the future, and
there was no ground for real optimism. I am not sure that I am doing
hiri justice, but I think Mr. Basanta Kumar Das said that the surplus
and prosperity was all moonshine, at any rate he said something to that
effect. Then, Mr, Bom from Bengal said very much the same thing, that
taxation was still too high and it was absurd to say that there was a surplus
budget when there was still the emergency taxation, that there was no
recovery and the optimism was quite misplgeed. Now, let me go for a
brief moment into the question of the estimates of revenue. And msy
I repeat that the original estimates for 1984-35 were made by my predeces-
sor, and not by me? It is perfectly true that a yesr later or nine months
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'Iptér;‘l ‘reckoned, with the best advice I could find, that these estimates
Were pessimistic to the extent of three erores, and, in the following year,
';1!93:‘;-3('-. the estimates were calculated in the light of that conclusion. It
is quire true that this three crores was about 1} crores too low; it was
three crores 27 lakhs, while the actual figure was 4,95 lakhs. The mis-
calculation turned out to be in the end nearly five crores, but three crores
‘of that, so far as 1935-36 was concerned, can be assumed to have been
corrected by me last year. That is shown from the fact that the surplus
this year, instead of being 4,95 lakhs, is something over two crores. Taking
‘thesc  two facts together, we can assume three crores of the underbudget-
ing wns corrected last year so far as the estimates of 1985-36 are concerned.
‘Then; clearly, with the evidence of those underestimates, the revenue
"Fg&éb‘ for the iZe:m‘ 1936-87 have been adjusted accordingly, and, to the best
of my bélief, the remaining underestimating has been corrected for. This is
confirmed by the fact that, leaving out of account sugar, my miscalculation
if you like, or underestimating for 1934-35 and 1985-86, was almost exactly
the sawe figure. . 8o, the only real scope for miscalculation, leaving out
of account miracies in the current year, is the estimate of sugar imports.
I think there is universal agreement that the revenue from sugar import
duty is bound to go down to very low figures before long; it is only a ques-
tion of when it is going to happen. Everybody knows, that the figures, on
which the budget is based, are calculated on figures which are very much
in arreat,—but since they were prepared, we have got another month's
figures, and during that month there wag a very heavy fal] in the yield of
sugar import duty, and my information is that there have been very small
imports in February, and there are likely to be very little importations in
‘March. In that case, I think that it is extremely likely that the estimate
of twc crores for the yield of sugar import duty next year may be an
optimistic one.
-'Sir Oowas{i Jehangir: Is it for this vear or the next year?

The Honourable Sir James Grigg: I think that sugar will show in the
-eurrent year some shortfall from the revised figures, so that I cannot adinit
for a moment that the figure of two crores for next year is, on the inform-
ation at present available, a pessimistic one. That is rather a complicated
‘éxplanation, but 1 hcpe thet T have shown that prima facie there is no
reason to suppose that there is anything very much of a margin by way
of underestimating the revenue. But thir point of underestimating, if I
may say £o, is & very important one, because the Honourable the Baronet
frotn Bombay has now disclosed his plan of campaign. TFitst of all, let
us take 75 lakhs or 55 lakhs.—it does not matter for the purpose of illustra-
tion,—off the expenditure on account of Quetta. Then, add X crores
to the revenue, and you do that, I think, not on any relationship to any
feet, but on relutionship to the tax reduections that you think you ought
to have, and then vou bring in on the Finance Bill motions to reduce
tdxation aceordingly. It would perhaps be kinder to pass over the Honour-
able the Baronet’s theory of budgeting. It is in a word, every year must
take care of itself, borrow as much as vou can, don’t look ahead, let us
‘eat, drink and be merrv, for tomorrow we die. If India follows his advice,
it certainly will die. (Laughter.) But one aspect of his plan of campaign
7T cannot pase over, and that is, what he has accured me of in the past,
the pofitical manceuvre. 1 am not quite sure what his design is, I am
not sure whether it is to steal the clothes of the Leader f the Opposition,
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or to induce the Leader of the Cpposition to walk into his parlour, I am
not sure whether he is offering the Congress Puarty his support in carrying
a motion for the reduction of the salt duty, or whether he is inviting
the support of the Congress Party mn aid of his efforta on behalf of the
super-tax and income-tux pavers. (I.aughter.) I have noticed a disposi-
tion on the part of the Honourable the Baronet to hold himself out as the
champion of the poor. Incidentally, something that my Honourable
friend, Mr. Akhil Chandrn Datta, said about the level of income-tax below
2,000—he was a little unkind in the contention, but I think the Honour-
able Member from Bengal said that even people below 2,000 were rich,
which was necessary to prove that it wns a rich man's budget. How-

ever . . . .

Mr. Akhil Ohandra Datta (Chittagong and Hamjshahi Divisions: Non-
Muhammadan Rural): On a point of personal explanation, Bir. I never
complained against the reduction of the surcharge. My complaint was
that whatever relief was given was given only to the rich people and
mothing to the poor.

The Honourable Sir James @rigg: Included in the rich were people
whose income was between 1,000 and 2,006 . . . . .

Mr, Akhil Chandra Datta: I definitely said they are middle class people.

The Honourable Sir James Grigg: I am sorry; but anyhow., whatever
that may be, I cannot see the Congress Party fulling for the Honourable
the Baronet’s little game. There is not the slightest doubt that the Con-
gress Party will gladly accept his help in mutilating the Finsnce Bill.

Mr. 8. Satyamurti: In spite of the loan of four annas!

The Honourable Sir Jameg Grigg: 1 huve no doubt that the Congress
Party will equally see to it that he gets nothing for what he spends except
the kicks that always come to people who get between the two main com-
batants in & battle. (Laughter.)

Anyhow, 1 will stop these conjectures about the future course of events.
(Laughter.) As I stated in the budget speech, my job as, I conceive it,
is to prepare for Provincisl Autonomy, and, despite the advice of the
Honourable Member from Bombay, 1 have got to look shead and I cannot
let precautions go to the winds. Certainly I have tried to look ahead,
and I shall continue to do so. I personally do not think that I have
underestimated. In any case, I should wish to be able to relieve the
provinces, particularly the deficit provinces, as quickly us poesi-
ble, and, at this juncture with this momentous change no mor?
than a vear ahead, if I find or if it is found in the 1nonths to
come that I have been over-cautious. 1 certainly shall not feel very
penitent about it, and I do not think I shall find it necessary to apologise.

{Applause.)
STATEMENT OF BUSINESS,

The Honourable Sir Nripendra Sircar (Leader of the House): Sir, I

stated on the 14th February, in reply to Mr. Satyamurti, that we would
be willing to secure the allotment of two additional non-official days, one

for Bills and one for Resolutions, after the Finance Bill had been dis-
posed of and the debate on the Ottawa motion had concluded. The
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House will remember that the arrangement to take the Ottawa motion
after the completion of the Finance Bill was subject to intervention of
any other items of business of an urgent character. There will certainly
be some items of business within this category, for instance, supplementary
demands for the current year will have to be taken before the end of
March, even if this involves an interruption of the debate on the Finance
Bill iteelf. There will also he some 1tems of legislative business which
it would be most inconvenient to delay until after the Easter and Baisakhi
holidays, which extend from the 9th to the 18th April. It has further
to be remembered that the Muharram holidays will reduce working days
in the week, opening on the 80th March, to three. =~ My conclusion is,
therefore, that it will be impossible to allot additional non-official days until
after the BEaster and Baisakhi holidays. I have been informed that some
Honourable Members would prefer to forego the additional days rather
than have them at that late sfage in the Session. I should be grateful
if Party Leaders and any unattached Members interested in the question
would favour me with- their considered opinion during the course of next
week.

Mr. F. E. Jameg (Madras: European): May I ask the Honourable
Member one question? Can he give any idea as to the legislative measures
which are considered tc be essential before the end of the Session? What
are they? What is the programme? -

The Honourable Sir Nripendra 8ircar: Speaking offhand, first of all,
there will be a Bill to be introduced by the Member for Industries and
Labour in connection with the ¢oal mines. Then there is every chance
of our introducing the Company Law. Then, the ticketless traveller has
to be taken care of. Those are the three I can think of just at this
moment. 1 think there are one or two more.

8ir Oowasji Jehangir (Bombay City:" Non-Muhammadan Urban): Does
the Honourable Member mean tc bring up the amendment of the Company
Law for first reading? Or is it merely introduction?

The Honourable Sir Nripendra 8ircar: As I explained on an earlier
occasion, in answer to my friend, Mr. SBatyamurti, I propose to introduce
it and then I propose to move a motion for Select Committee this Session.
If that is accepted, then we can have the Select Committee later on.

Mr. P. E. James: I hope the Honourable Member has nct forgotten
the Indian Tea Cess Bill among the urgent legislative measures?

Mr. 8. Satyamurtl (Madras City: Non-Muhammadan Urban): Are
Government bringing up the Cantonments (Amendment) Bill?

The Honourable Sir Nripendra Sircar: There are two questions put
at the same time. The answer to one is in the affirmative and the other
in the negative. T think the Cantonments (Amendment) Bill will, in all
likelihood, come up for consideration. :

Mr, ¥. E. James: T hope you have not forgotten the Tea Cess Bill.
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The Honourable Sir Nripendra Sircar: I have not forgotten it, because
A have not heard of it.

Pandit Govind Ballabh Pant (Rohilkund and Kumuaon Divisions: Non-
Muhammadan Rural): Will the Cantonments (Amendment) Bill be recom-
-mitted to the Select Comtmittee? What will the motion be in regard to it?

The Honourable Sir Nripendra Sircar: There was a kind of understand-
ing about to be arrived at, by which it will be recommitted without much
further discussion here at this stage.

The Assembly then adjourned till Eleven of the Clock on Friday, the
Ath March, 1926.
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